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No hon. Member dissented.

Mg. CHAIRMAN: Permission to re-
main absent is granted.

ALLOTMENT OF T"ME FOR CON-

SIDERATION OF T¢ 3 REPORT OF

THE COMMISSIONER FOR LIN-
GUISTIC MINORITIES

Mr. CHAIRMAN: I have to inform
Members that uander rule 153 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I have
allotted three hours for the considera-
tion of ‘he Government motion re-
garding the Fourth Report of the Com-
missioner for Linguistic Minorities.

-—

THE INDIAN TARIFF (AMEND-
MENT) BILL, 1962-—continued

T MINISTER or INTERNATION-
Al. TRADE 1 tHE MINISTRY oF
COMMERCE anp INDUSTRY (SHRI
MANUBHAI SHAH):  Sir, yesterday it
was t o late to speak when I moved
the Bill for consideration. This Bill
mainly seeks to amend, as Members
would see, the Indian Tariff Act, 1934
in order to give effect to Govern-
ment’s decisions on certain recom-
mendations of the Tariff Commission,
which are:—

(a) to continue protection beyond
the 31st December, 1962 in the
case of (i) sheet glass, (ii)
certain articles falling under
non-ferrous metals and (iii)
ball bearings; and

(b) to discontinue protection with
effect from the 1st January,
1963 on (i) stearic acid and
oleic acid, (ii) certain articles
falling under non-ferrous
metals and fiii) plastics—
(P.F. moulding powder).

A review of antimony industry (pro-
tected up to the 31st December, 1963)
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was undertaken on the basis of re-
commendations of 1958 report of the
Tariff Commission, There is no change
either in the exist'ng ad valorem duty,
or the existing period of protection.

Copies of the Tariff Commission’s
reporis on all these industries and of
Government’s Resolutions on these
reports have already been laid on the
Table of the H:-use and notes on each
of these industries have been circulat-
ed for the information of Members of
the House. So, I will not take the
time of the House in elaborating on
what is contained in those repcrts.
There were 34 industries on the pro-
tected list on 1st January, 1959. On
the recommendations of the Tariff
Commission, protection granted to ten
of these industries has since been
withdrawn. Then, I want humbly to
draw the attention of the House to the
fact that it has been consistently the
policy in the country that protection
is continued or granted to an industry
for the minimum time that is requir-
ed to make that industry strong and
healthy enough to stand on i‘'s own
legs—not a day more than what is
fully justified by the economics of
working of the industry concerned—
and in line with that policy ten in-
dustries had been de-protected.

Last year out of 24 protected indus-
tries, titanium dioxide, electric motors,
calcium carbide, soda ash and caustie
soda industries were reviewed and in
all the industries protection was ex-
tended with a view to allowing the
industries to stabilise their position.
The Reserve Bank of India’s financial
analysis of the working of joint s*ock
companies during 19586—60 shows that
the period witnessed general improve-
ment in the financial structure of in-
dustries. The processing and manu-
facturing group, to which most of the
protected industries belong, showed
good progress. If we see the history
of the last ten to twelve years since
the Tariff Commission has been active
in analysing the working of these pro-
tected industries, we feel satisfied, the
Government feel satisfied that a very
large number of industries have beew
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de-protected, In some industries
where protection had to be continuad,
the quantum of protection has bheen
reduced and the general principle is,
as laid down by this august House,
that no indusiry should be allowed
protection for a period more than
what is desired, and the time extended
for protection is not more than what
is *he minimum necessary to enable it
to compete with the corresponding
foreign industry.

I,

Then, there is the question which
has been generaily asked about the
burden on consumers that these pro-
tec ed industiries impose. Here I can
only say that it is consistent with the
history of economic growth in gther
countries, though when a newly in-
dustrialised couniry comes of age
there will always be need for a cer-
tain period of gestation during which
period the protection of the indigenous
industry against foreign competition
becomes inescapable, In that spirit,
in our country also a very wide base
of industries has grown up whereby
the burden on the consumer has been
tried to be minimised by the relative
vigilance that the Tariff Commission
and the Government of India in the
different Ministries are exercising on
the growth of these industries. From
the various reports placed before the
House one can see, for instance that
the ball bearings industry three years
ago had been adversely criticised by
the Tariff Commission itself in regard
to both the quality and the price
structure. Now, not only has the pro-
duction gone up, but also in general
the quality of the bearings produced
in this country has improved. Simul-
taneously, for such qualities of ball
bearings which can be conveniently
manufactured in the small seale sector
like big ball bearings for the cycle or
the hand-pulled rickshaw or the
various types of semi-automatic wea-
pons, where high precision is not re-
quired, the small-scale industries have
been developed and their production
has also gone up. Even in the case of
the large-scale units, the quality, as I
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said earlier, has considerably improv-
ed, though there may be occcasionally
some defects, which as the Tariff Com-
mission has pointed out, are inherent
in the structure of such an industry.
We get complaints even on the im-
ported types of ball bearings. Some-
times there are. some defects even in
the impor‘ed stuff. I only want to
p-int out to the hon, House that the
ques‘ion of quality is uppermost in the
minds of the Government and the Tar f#
Commission and no industry which is
protected is allowed to produce sub-
standard goods. If there is any ¢ m-
plaint received, it is immediately
attended to.

1

Then, Sir, some of the other indus-
tries have also been taken up. The
sheet glass industry has shown consi-
derable progress and more units are
coming up in the sheet glass industry.
We are now in a position not only to
meet the national requirements but
even to export to some extent, ie
sheet glass industry was at one time
considered to be a very difficult in-
dustry for an underdeveloped country.

In regard to the non-ferrous metals
industry also, there has been de-pro-
tection of a large number of alloys
and semi-processed articles and only a
few articles now remain, produced
from non-ferrous metals, which are
going to enjoy protection for some
time to come. I have already referred
to the ball bearings industry. Only in
passing 1 may mention that we are
thinking in the public sector to set up
a huge project for the manufacture of
high precision ball bearings, roller
bearings, taper bearings, coach bear-
ings, all kinds of ball bearings, from
pin bearings to what is called the 36”
ball bearings for earth-moving and
tractor equipment. All these ball
bearings are proposed to be manufac-
tured. The project is under conside-
ration, with the technical collaboration
of a very highly competent coun’ry
and the investment may range from
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Rs. 12 cr:res to Rs. 20 crores in the
public sector, because we consider
that the ball bearings industry is a

very vital industry. Belween the
large-scale public sector oro-
ject and some of the

private sector projects, we want to
see that this very vital industry is
developed to its fullest stature within
the shortest possible time.

Regarding stearic acid and oleic
acid, as the report mentions, it is
sought to be de-protected. So also is
the case with the plastics industry,
where it has enjoyed sufficient pro-
tection and in the opinion of the
Tariff Commission, which is approved
by the Government, it does not need
to enjoy any further protection.
Therefore, these are the few indus-
tries which I have brought before
the House under this Bill. On the
general working of the Tariff Com-
mission, as the House is fully fami-
liar, I am not taking the time of the
House. The Tariff Commission on the
whole has been working very satis-
factorily notwithstanding some some-
what minor controversies which
sometimes arise due to some diffe-
rence of opinion here and there. In
all live organisations difference of
opinion is a sign of health and not
something to be derided at.

With these words, Sir, I would not
take more time of the House, and I
bsg to move that the Bill be taken
into consideration.

The question was proposed.

Suri1 BHUPESH GUPTA (West
Bengal): Mr. Chairman, right at the
beginning I should like to make one
or two obsgervations about the Tariff
Commission on whose recommenda-
tions the question of protection and
various other matfers are decided. As
the Tariff Commission stand today,
they have, I think, become some-
what outmoded, and the controversy
in this respect is not to be brushed
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aside in the manner in which the
hon. Minister has sought to do. This
is a very old institution which came
into existence much earlier, and 1
think today even if you look at the
terms of reference that are made to
the Tariff Commission or the con-
ditions in which they function or the
method of their functioning, you
would come to the conclusion that we
need something better than this type
ot arrangement. Every year either
by way of such Bills or otherwise
we discuss the questions relating to
the working of the Tariff Commis~
sion. We generally discuss it from
the point ot view of broad principles
except those hon. Members who have
certain very specific knowledge of it
and who bring to bear on the discus-
sion certain detailed matters which
are not possible for us to go into, be-
cause this is a {echnical subject in
a way. But you will have noted, Sir,
that in the newspapers and also in
other writings a controversy is gain-
ing momentum that this Tariff Com-
mission business has to be reviewed
in the light of the experience that we
have had over the past several years.
I think there is something in it, and
the Tarift Commission is not the type
of organisation that we need to deal
with the question of protection, the
question of fixing prices, the question
of priorities and so on, especially
prices which I have in mind.

We say that the work of the Tariff
Commission is wholly unsatisfactory
as far as the prices are concerned or
even their method of examining the
cost structure in the industries. The
Tariff Commission is heavily biased in
favour of the industrial owners and
those people who run the business and
industrial concerns. This has been the
experience of many people. I would
request the House not to draw any
ideological red herring about this mat.
ter because the criticisms on this
score have come from Members be-
longing to all parties including the
Congress Party. Therefore, we would
like to know from the Government
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whether in the light of these criticisms
they are considering the question of
the very institution, namely the
Tariff Commission itself. We are not
satisfied, many people are not satis-
fied, and anyhow it has not led to
very appreciable results either by
way of fixing prices or otherwise. A
technical job of this kind, ot whether
an industry should be given protection
or not can also be left to any commit-
tee, and the Tariff Commission, I
understand, has a much wider func-
tion than this. Anyhow the scope of
its work is much wider. Therefore,
these preliminary observations I wish
to make, and I am glad the hon. Minis-
ter anticipated it and towards the end
of his speech he just referred to the
controversy without trying to tell us
exactly what in his view the contro-
versy was and what would be his
reply to the critical points that had
been made about the functioning and
the work of the Tariff Commission.
The hon. Minister, wise as he Iis,
chose to be silent on bath these counts.

Now, let me come to the question
of protection of industries. As we
have stated in this House time and
again, we are not opposed t{o protec-
tion. In an underdeveloped economy
when we have to catch up with modern
economy, build up certain industries
in our country against competition
and so on, we naturally need to pay
additional attention to them, and
hence the need for protection so that
they can not only grow but grow as
fast as possible. In principle it is
gomething which is not only desirable
but also necessary in our economy. I
agree, and there of course one has to
pursue an elastic policy. Certain in-
dustries may have to be given protec-
tion in a given situation, they may
not be given protection in another set
of circumstances, it i possible; but I
think even there within the broad
framework of a flexible approach it is
necessary for us to have certain other

- guiding principles very firmly estab-

lished. In the first place I think we
should deal with the gquestion of
prices. The present arrangement un-
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der the Government is not at all
gatis.actory. I think the question ot
prices or the fixation of prices by the
State cannot be satisfactorily handled
unless we have a proper institution
of cost accountants under the Gov-
ernment functioning all the year round
covering every single industry in the
country, more especially the protected
jndustries. Unfortunately we do nod
nave this thing. The institution of
cost accountanta is just developing in
our country, and we have to rely more
or less on the papers that are prepar-
ed by the departments concerned
while we go into the question of prices.
whatever else you may or may not
say about our businessmen, they are
past masters in double book-keeping
I am not saying that of every one o?
them, but Mr. Manubhai Shah cer-
tainly knows how they have develop-
ed this art of double book-keeping
when it comes to the question of the
matters relating to prices or matters
relating to income-tax, corporation tax,
and go on. Therefore, what is needed
today is not to leave matters in their
hands. I think the Government should
develop a proper system of cost ac-
counting to cover the entire industry,
more especially the industries of the
kind dealt with under this Bill, pro-
tected industries. 1 say that for all
industries it is essential. We have not
very direct experience in the sense
when one works in such companies
and so on, but it is well known how
the prices are settled by the big com-
pany owners and the big industrial
concerns. We come to know of such
things sometimes from the trade unio-
nists and so on who are closely link-
ed with not only the trade unions as
an organisation but with the produc-
tive processes as well. From their
direct experience they tell us how the
prices are manipulated before the
Government comes into the picture,
and the Government is placed in a
situation or the Tariff Commission ls
placed in a situatlon where it more
or less has to accept what the com-
panies themselves have settled through
their various manipulations, and so
on. What is the protection against
that? The Tariff Commission has not
been a sufficient protection, it is quite
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clear. Today we understand that
with the productivity of the labour
going up in our courtry, the pattern
of the cost structure is also in some
way changing in favour of the con-
sumer. It would have been possible
for Government if they had a proper
system of checking the accounts and
going systematically into the cost
structure to compel these companies,
especially in the private sector to
bring down the prices in the interests
of the country and more especially of
the consumer. That should have been
done. Government is a helgless on-
Iooker in this matter; they cannot do
very much in this matter at all
Therefore, this is one point which has
to be borne in mind.

When we give protection to certain
industries, it is all the more reason
that we should go into their cost
structure and jcok into their affairs
so that we are in a position to find
out exactly what should be the price
policy of such industries or the price
structure of a given unit or an under-
taking! This is very very essential
This should be done. Government's
giving protection means that they are
giving them certain advantages, cer-
tain favours. It should be recipro-
cated by the industries, bringing in
additional favour, not only in increas-
ed production or in higher quality in
oatput, but also in falling prices
wherever such a reduction of prices
¥ posgible. This is a very legitimate
claim of the public and the people,
and I am afraid that the Tariff Com-
mission has not fulfilled the expecta-
tions of the people in this respect. Pro-
tected industries owe us a special
obligation in the matter of prices,
more especially those industries which

are producing consumer goods. What
is happening today? Some of the
protected industries—it has been

pointed out by Members on both sides
of the House—take advantage of the

protection in order to lower the
quality and to push things which
are not good, also at prices

which are high. This has been the
complaint with regard to a number of
industries from time to time. I do not
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say that the Government have not
done anything to remedy the situation
but what they have done is certainly
not adequate to meet the require-
ments of the situation. This is all that
I want to say in this connection. But
it is well known, as you know, that
whenever certain industries get pro-
tection, the internal industries here,
they take advantage of the situation
because they are protected against
foreign competition, and they take ad-
vantage of their privileged position
not to meet the needs of the consumer
in a better way, not to produce bet-
ter quality goods, not to produce goods
at a cheaper price and so on, but to
produce things that one has to buy
because one cannot buy it from any
other source, from any external
source. Imports are restricted and
the price has to be paid as determin-
ed and fixed by them. This again is
not the right policy. Government
should come to grips with this aspect
of the problem and see that the pro-
tected industries function in the true
interests of the country, not only by
way of increased production and hig-
her quality of goods but also other-
wise in the interests of the consumer.
And one of the tests in this respect
would naturally be a reduction in
prices,

-

Then with regard to the protected
industries, whem T make this poing
he also gives an answer. 1 do not say
that the hon. Mipister is not thorough
in his subject. He always gives an
answer when I say that it is neces-
sary to make a certain distinction, a
certain discrimination. For example,
these protected industries which have
a foreign interest involved in them
should be treated in a particular way
because when we are giving protection
to industries to build up a modern
economy in our country, to develop
industrialisation ang promote indus-
tries generally, we would not like to
see foreign investors, private jndivi-
duals, taking advantage of this situa-
tion and making extraordinary and
undue profits out of them. Some time
back, I was reading a certain publi-
cation from London—] think it was
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“The Manchester Guardian’ or ‘The
Daily Telegraph’; 1 cannot exactly
remember which—where their econo-
mics correspondent told the investors
in the City of London how fine it was
to invest in India today. Then he
went on to say:

“Under the British we were dis-
favoured by the Indian nationalists,
Indian leaders. Today we are much
favoured. In the first place, the
Five Year Plans give us a prestige
when we invest money there. We
fly under the colours of the Five
Year Plans. On the other hands, it
enables us also to take advantage of
the protection that is given to the
industries there.”

Something like this i what he
wrote. You invest money in India
because you can gain in prestige and
it will be shown that you are parti-
tipating in the fulfilment of the Five
Year Plans. Also you will be getling,
im some cases, protection which is
given normally to Indian nationas
because you go there as an investor,
and 0 long as you are there in a
pratected industry, you participate in
the protection of the industry and get
advantage out of #. Certainly, this is
not very edifying thing for us. Some-

thing should be done to make a little -

discrimination, betweer an Indian
capitalist and foreign capitalist. The
Indian capitalist is after all an Indian
and hig wealth remains within the
country normally. It is not taken out
of the country by way of profit, in-
terest, dividend and so on, and what-
ever Is earned remains the asset of
the Indian national, and remains in
the hands of the Indian State, it you
put it in that way, when we iske it
over. Anyhow, it cannot be disposed
of to the disadvantage of our country
generally. But when a foreigner
comes, invests his money and starts
industries here, in the first place, a
part at least of the profits and divi-
dends which are eamed is sent out
of the country, which is a loss to the
country. Especially, when we have
foreign exchange difficulties, this loss
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is severe. Secondly, under the agrce-
ments in such cases they are in a posi-
tion to sell whenever they like and
take all the capital money out ¢f the
country. Al the while, they have
been taking advantage of protection.
Therefore, you will see that tbis sys-
tem of protection, as far as tae fereign
element is concerned is not ba ed on
very secure and solid national founda-
tions. 'That is the point that ! would
like to make. A discrimina ion has

to be made, |

)

Of course, I would like the smal-
ler industries to gain. It is necessary
for the Government to consider from
time to time which of the smaller and
medium industries are handicapped
because of foreign competition and
would require protection. Although
in the priority list they may not figure
very high, from the point of view of
national economy as a whole, they
should be considered. In such cases,
I would like this matter to be ap-
proached from the point of view of
medium and small industries also.
Now, it is not for you to say, but
somehow or other, we have the im-
pression that certain big industries
which have got good assets and so on
generally get protection whereas the
smaller ones do not always get pro-
tection. Well, this is for the Gov-
ernment to consider but here again, I
should like to discriminate,

And then comes the question of
public sector and private sector. That
is vlery important today. I do not
know where we stand with regard to
the equation of the private and the
public sectors. It is a changing ratio
all the time and one does not know
where the Planning Commission is
going to land us ultimately. We were
told at the start of the Second Five
Year Plan that the public sector would
be developed much more rapidly than
the private sector. The ratio would
be continually changing in favour of
the public sector, we were told. Un-
doubtedly, investments have been
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made in quantitative terms, in mone-
tary terms, in the public sector a3
well; they have gone up; no doubt
about it. But so has the private sec-
tor. When 1 say private sector, I
do not have in mind the small and
medium industries. I have in mind
the big organised industries, which
actually is the description of private
sector when we talk about private
sector here. That position should be
borne in mind. I think, when some
of the public sector industries should
be promoted, if necessary they should
be given every possible protection so
that they can stand against competi-
tion from the foreigners and so on.

Now, Mr. Chairman, here, in this
connection, again I cannot but touch
on one point. For many industrial
raw materials in the private sector
protected or unprotected industries
we have to rely, somehow or other, it
seems, on imports, and it seems that
these industries, which are foreign-
owned or foreign-controlled generally,
go in for imports for their require-
ments of industrial raw materials ins-
tead of developing these raw mate-
rials within our country. I think that
again is a point that should be borne
In mind. The Tariff Commission
surely pays attention to this thing, but
if you look at the Reserve Bank
figures and other figures and so on,
you find that still we are spending
huge amounts of money for import-
ing industrial raw materials. Why
should it not be possible in our coun-
try? For ten years or thirteen years
of planning why should it not be pos-
sible to create a situation where we
get much more than we get today,
industrial raw materials from the in-
ternal resources within the country?
That is another aspect of the matter
that one should bear in mind,

\

Now, therefore the question of pr
tection has to be judged, not as in th
old days, some ten or fifteen years ago,
or even some five or six years ago,

|
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Today we have made a little advanoce
in the industrial sector. We have
developed certain machine building
and other vital industries in our
country; we have to do much more,
1 know. But when we deal with the
question of protection now, we must
see that the economy does not rely on
protection indefinitely. This is most
Aimportant because, whatever you may
say, if the poiicy of protection con-
tinues, it comes in the way of normal
development of trade with the various
countries. So, that is one factor
which cannot be accepted as a long-
term principle. After all we stand, or
if I understand the policy of the
Government right, ultimately we
stand for normal flow of trade, ex-
port and import trade, between our
country and other countries. Now,
the protection is an artificial arrange-
ment. As I said, it is a necessary ar-
rangement in a given situation, but it
is an artificial arrangement, and we
should see that the industry becomes
self-sufficient, and the industries get
past that stage when they would re-
quire protection. This is very very
important. I should like to know
from the Government whether they
have got any idea as to how long this
protection will go on. I am all im
favour of protection so long as neces-
sary. But I ask this question in or-
der to assure myself that by a given
time we shall be absolutely depen-
dent on our own industries, that vital
industries will be in a position to hold
their own without having this kind of
protection or artificial arrangement.
That is why I ask this question. This
cannot be done, Mr, Chairman, unless
we step up industrialisation in the
country.

Well, we are not satisfled with the
rate of progress. We have been given
some statistics as far as the heavy and
machine-building industries are con-
cerned—steel and so on. Undoubted-
ly considerable advance has been
made; in other fields too advance has
been made; I am not denying it. Bu?
if you take the total rate of industrial
development, then it is extremely
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glow. We want a much faster rate of
industrial development in the coun-
try, number one. 1f you look at the
share of industrial goods in the total
national income, or the share of in-
dustry, so to say, in the national in-
come, you will see that the percent-
age remains more or less the same. It
has improved a little, but materially
it has not. You do not see any big
quaiitative change in this matter.
Here again I think all these commis-
sions and so on, which are engaged in
this task, should see that industrial
development goes on on a much fas-
ter scale. Now here again the pro-
blem of the public sector undoubtedly
comes in. Therefore, unless you have
the public sector and unless you have
a higher rate of industrial develop-
ment, you will not overcome the
phase when you need protection of
this kind. I say this thing because to-
day a number of other nations, newly
liberated nations, are looking forward
to imports from other countries. The
South-East Asian market and also the
Middle-East market are there. Now,
the hon. Minister just said that the
ball bearing industry was a good in-
dustry, and I think some other in-
dustry there, the sheet glass industry,
and so on have developed and some of
them were in a position to export, It
is a good thing. I support this thing
—export should be protected by all
accounts. But today, if we want to
tap the unexplored markets that are
opening up before us in South-East
Asia, in parts of Africa, in the Middle
East, due to their developing econo-
my, because they are developing their
economy after their independence,
then naturally we need to develop our
own Industries and those industries
which are in a position to export
things at a faster rate. We have the
advantage of a lead in this matter as
far ag the newly liberated countries
are concerned and I think we should
take full advantage of this lead and
develop. It is not a question of cut-
throat competition. Also I would
stand for proper international division
of labour. We need not produce
things to a very great extent, things
which we can, on advantageous terms,
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import from certain countries, what~

ever the countries are, but as far as.
the vital things are concerned, we

must be absolutely self-sufficient, and

we should meet our requirements, of

imported machinery and so on by ex=

ports. On this score again we are not

doing very well. Therefore, the pro-

tection policy of the Government
should be related to the entire indus-

trialisation policy of the country. The

British used to treat it in a particular

way in the old days—this kind of

thing. Somehow, under the pressure

of the Indian capitalists they used to

give a little protection, and you know

what a fight used to go on on the floor

of the Assembly and otherwise

to seek a little minor protection from

the British. It was given unwilling-

ly; the British were forced to do so

under certain circumstances. Today,

we are free and our protection policy .
should have wider scope and perspec-

tive in this matter. We should give

protection, administer and shape our

protection policy in such a manner

that it promotes industrialisation all

along the line, it raises the quality of

the goods, it brings down the prices of

consumer goods and it makes the

country self-sufficient leading wulti-.
mately to a situation when there will

not be any need for such a kind of

protection. I think the hon. Minis-

ter likes to see the day when there

is no need for protection.

»

And now finally I would say some-
thing about this Tariff Commission
which is a body of conservative men.
You see who are the members of the
Tariff Commission. They are taken
from among peole who are very very
conservative. I think most of them .
are over fifty or so in age also. They
are highly conservative people, They
do not have the orientation of the
Third Five Year Plan. Some of them
had read text-bookg in the very old
days, which had become outmoded in
modern times., They acquired ex-
perience under a different set-up, and
their way of living has been so much
conditioned that it is very difficult for
them to come out of the old ruts and
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do a little bold and forward thmkmg
in such matters. If you, Mr, Chairman
read the reports of the Tariff Com-
mission, almost the same language is
seen mutatis mutandis, They are the
game type of things—this industry
now, that industry now, this little per-
centage here, this little percentage
there, but the idiom in which they
speak, the economic idiom is the same,
Almost the language is the same. You
will find that the words sometimes are
the same. It seems sometimes that
when they write the report of the
Tariff Commission the authors read up
the past volumes of the reports, and
more or less fall in the line. Small
changes here and there are of course
there—nobody will deny—otherwise
the Bills will not be coming here—
but I think they should better save
themselves from the hands of these
conservatives. They were still living
in the days when we just became free
and perhaps they have forgotten that
we have certain social objectives, that
two Five Year Plans are over and
the Third Five Year Plan is in pro-
gress and by the fourth we are sup-
posed to be in a position to take-off.
Nowadays, we do not hear this favou-
rite, fashionable expression of “take-
off’. I do not know why it has been
given up. Somebody said, it is not a
good expression. Find out whatever
expression 1is suitable, appropriate.
But the point is that by the time of
the Fifth Five Year Plan, starting of
it, and the end of the Fourth Five
Year Plan, we should be in a position
to say that the Indian economy today
is self-sufficient in every way. We can
go into the world economic field as
equals of others, not in every way, but
generally as a self-sufficient unit.
Americans and others will be bigger,
I know this thing. But we should be
gelf-sufficient. We should not be de-
pendent as we are today. And I
think that I would appeal to the
Government that they should consult
Members of Parliament on both sides
of the House, consult public opinion
and decide as to what to do with the
Ppresent Tariff Commission as an ins-

1
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titution, whether it serves any pur-
pose or whether there should
be some other institution, what-
ever name—if they have love for
this name, Tariffi Commission, well,
they can have if. I have no quarrel—
but a different type of body has to be
created in order to deal with the
situation of today, in order to achieve
the objectives that we have in mind,
and I think some light should be
thrown.

Mr. Shah has been making the same
speech every year, and I think we are
also making the same speech every
year. I think the time has come when
we come to a pact together, that we
must break, both of us, in making
speeches, with the past. That is to say,
he must say that he is making a break
with the past ideas and arrangements
and I should also give up, that a
speech will not be a repeat perform-
ance, like his or mine, when we speak
on this subject. Wa are left with no
other alternative but to have a mecha-
nical Bill, technica]l Bill of this kind,
and given the opportunity, only to
make certain technical speeches, al=
most repeat what has been said in
1952 or in 1956.

I think, Mr, Chairman, you will
agree that we want to be rescued from
this position and one of the ways to
rescue us from this position is to
change the ideas and concepts of the
Tarift Commission and see that such
bodies are manned by people who are
forward-looking, whose thoughts are
dynamic, and who know the business
better than this institution and know
how to achieve the objectives that we
have set before ourselves. 1 think to
that task we should address ourselves
is the coming days.

Surr AKBAR ALI KHAN (Andhra
Pradesh): May I ask a question of
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the hon, Member with your permis-~
ston? Could Mr. Bhupesh Gupta give
one item which ought to be given pro-
tection but which has not bcen pro-
tected by the Tariff Commission or an
item which has been given protection
but which ought not to have been
given protection because this is a Tarift
Bill?

Sarr BHUPESH GUPTA: Mr. Chair-
man, by the question itself it is clear
how the Tariff Commission has hope-
jessly conditioned our thoughts.

Serr SURESH J. DESAI (Gujarat):

Mr. Chairman, Sir, I welcome the
Tmdian Tariff (Amendment) Bill
which ig before the House. The Bill

seeks to amend the Indian Tariff Act
of 1934 and implement the recom-
mendations of the Tariff Commission
regarding certain industries. The
main purpose of the Bill is to continue
protection in the case of (i) sheet
glass, (ii) certain articles falling
wnder non-ferroug metals and (iii)
ball bearings and to discontinue pro-
tection on (i) stearic acid and oleic
eacid, (ii) certain articles falling under
swn-ferrous metals and (iii) plastics.

8ir, the policy of granting protec-
#on was accepted by the Government
of India as early as 1921 as a resuit
o the recommendation of the Fiscal
Commission. In the days of the Bri-
tish the industries had to wait for a
long time before protection was
granted to it because most of the
manufactured articles were coming
from Britain, and the Britishers,
naturally, did not¢ like that industry
should develop in India and imports
from Britain should stop. We have
gone a long way since those times,
and especially since independence the
policy of the Government of India
has been to grant protection rather
liberally or, I should say, with pro-
per discretion. The phenomenal
growth of Indian industries that we
have witnessed in the last few years,
Sir, has been appreciably due, I
should say, to a very large extent
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due, to the policy of protection with
discretion which the Government of
India have been following.

Sir, protection is a weapon which
has to be wielded with great discre-
tion #d very wisely. On the one
hand, we have to see that the indus-
try takes its roots in the country, it
stands upon its legs, produces goods
of quality at the right price and the
availability of goods is alse secured
and sooner and later the industry
develops to such an extent that the
goods produced are able to compete
in the international market. On the
other hand, Sir, it is very necessary
to see that protection does not become
a burden on the consumer or a source
of enrichment for a few capitalists or
industrialists at the expense of the
community. That is why protection
as a weapon hag to be wielded very
carefully.

Also, Sir, it has to be remembered
that we are members of the General
Agreement on Tariffs and Trade. If
we go on raising a tariff wall against
manufactureq articles of other coun-
tries, naturally, the other countries
would also raise tariff walls and pro-
hibit our articles from going into
them, and that would be harmful to
our exports. That is why protection
has to be very carefully wielded. The
policy should be that the correct
measure of protection is given up to
the proper period of time only. And
that has always been the policy of
the Indian Tariff Commission.

Sir, I should pay here a compli-
ment to the very good work which
the Indian Tariff Commission has
been doing. Most of the remarks
which my hon. friend, Mr. Bhupesh
Gupta, made against the Tariff Com-
mission were not only uncalled for
but were irrelevant also. The Indian
Tariff Commission have been doing
their work most jmpartially, I should
say. They are not frowning wupon
anybody nor are they favouring any-
body. About the price level, for ins-
tance, to which Mr. Bhupesh Gupta
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referred, it is not the business of the
Tariff Commission to maintain the
price level in the country. The
Tariff Commission are not concerned
with it at all. To say that the Tarif?
Commission are concerned with the
trade union activities, or the other
point that he made about the public
or private sector, is not relevant. How
does thig Bill in any way decide the
question of what should be in the
public sector and what should be in
the private sector? All these re-
marks which Mr. Bhupesh Gupta
made just now were more or less
irrelevant.

Sir, he also mentioned about Bri-
tish capital coming in the country.
Certainly, for our own industrial de-
velopment we welcome not only Bri-
tish capital coming into thig country,
but at this period of time we wel-
come British armaments also, howso-
ever Mr. Bhupesh Gupta may dislike
it. So I do not see anything objec-
tionable in British capital coming in
collaboration with our industry for
our industrial development, And
certainly that has been the policy of
the Government of India. Wherever
the foreign capital goes, it goes for
profit. In no country does foreign
capital go simply for humanitarian
things. It goes for profit. Supposing
that we have also got enough capital
and it goes to foreign countries; it
will also go for profit. Certainly, if
the Britishers find that the conditions
in India are stable, are likely to give
some profits to them, PBritish capital
will be forthcoming to this country.
And I do not see anything objection-
able in it provided we have got the
right control over all foreign capital
that comes in this country. If fore-
ign capital comes with a string, cer-
tainly we do not like it. But if fore-
ign capital ig colming to our country
without any strings, with our Gov-
ernment exercising proper control
over it, as they are doing at present,
certainly there iz nothing objection-
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able in foreign capital coming to this
country.

Mr. Bhupesh Gupta also made a
point that protection should not come
in the way of the normal flow of
trade. 1 cannot understand this point,
how an enlightened Member, like Mr.
Bhupesh Gupta, makes the point thab
the normal flow of trade should not
be impeded. After all, the very pur-
pose of protection is to see that in-
dustries develop in this country,

Surr BHUPESH GUPTA: For the
present I did not say that. I said that
ultimately you have to bear in mind
this arrangement. Today it may be
all right because of unequal develop-
ment, but when we become girong we
need not go in for thig kind of thing.
This is a long-term thing. ‘This is
what I am suggesting.

Surr SURESH J. DESAX: Shri
Bhupesh Gupta also mentioned that
the normal exports and imports
should be carried on ang protection
was coming in the way of normal im=
ports and exports. Perhaps he meant
normal imports and exports with the
Communist group of countries. I do
not know if he meant that but if he
meant norma) imports and exports,
naturally protection, when it starts,
when we protect an industry in this
country, we want tha; industry to
come up, that nascent industry to
grow up, naturally to that extent the
normal flow of trade is bound to be

impeded. Otherwise what is the
meaning of protection? The very
meaning of protectlon is that your

nascent industry, your young indus-~
try, should take its roots in the coun-
try, should be put on its legs and
then after a few years, when it de-
velops, the goods will be available

.and as I mentioned, the goods will

be available at the
competitive price

international

Surt BHUPESH GUPTA: That ie
what 1 said.
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ly, a¢ that time, where 1s the normal
flow of trade? The normal flow of
trade is bound to be impeded for a
few years, there is no doubt about it.
Anybody who understands the basic
principle of protection will never
raise such a question as Mr. Gupta
has done. :

Surr BHUPESH GUPTA: Do you
want it?

Sari SURESH J. DESAI: The
Tariff Commission have been really
doing good work. These are people,
a body of experts, who do not frown
on any industry, who do not favour
any industry. Most impartially they
ere working. Moreover, it is not
merely the business of the  Tariff
-Commission just to grant protection.
They are the watch-dogs of the -
dustry also. Continuously they go on
studying the indusiry, whether the
goods are available in the market or
- not, whethepr the goods are produced
at the right price or not, in the right
-quality or not, how the industry is
developing and if there are amy diffi-
cultieg which the industry feels they
also point out that these are the diffi-
culties. They point out to the Gov-
ernment that these difficulties ghall
be removed. They determine the
right price at which goods should be
sold. These things they are conti-
nuously doing as they are the watch-
dogs of those industries which are
protected.

Sart1 BHUPESH GUPTA: The
watch-dogs are not seeing the black-
marketeers in the backyard.

Surt SURESH J. DESAI: They
ere the watch-dogs of the industries
and anybody who knows about pro-
tection, about the working of the
“Tariff Commission in the last so many
years would have seen how the Com-
mission acts as the watch-dog of the
industries. That is, the quantum of
protection is also reduced from time
to time and the Tariff Commission
sees that the industry as soon as it
develops or acquireg a certain posi-
don, is de-protected immediately. In
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severa] industries have
been de-protected. As my hon. friend
Shri Akbar Ali Khan poin‘ed cut just
now, the industiries that have been
granted protection. practically all of
them  have developed. Take the
Sugar industry, for instance. We
were jnporting large quantities of
sugar from Java. We were not pro-
ducing even an ounce of sugar in
this country. After protecticn was
granted to the sugar industry, the
industry has not only come on its
own, has taken roots, and is standing
on its own legs but the sugar indus-
try hag got a surplus production and

we are trying to export sugar to
other countries also. Why our sugar
cannot be exported at a particular
price is a different matter. The yield

of sugar per acre is very low. The
sucrose content of the sugarcane is
low. At the same time the recovery
percentage is low. On account of
these we may not be able to compete
because in Java per acre they grow
much more sugar. We may not be
able to compete with sugar in Cuba
or in Java. That is a different mat-
ter but the industry has certainly
taken roots in the country and today
we have surplus production of sugar.
Whatever industries have been grant-
ed protection by the Tariff Commis-
sion, these industries have grown
and certainly, as I said before, the in-
dustrial development in the country
has been largely due to the policy of
protection which hag been very
wisely given by the Tariff Commis-
sion and the Government of India.

I would say one more thing in this
connection. The Tariff Commission
hag nothing to do, for instance, with
the policy of the Government. It is
not a policy-making body. Shri
Bhupesh Gupta also mentioned about
certain  ideological  considerations,
whether the Tariff Commission should
have certain ideological considera-
tions ang he had some dig at the per-
sonnel of the Tariff Commission also
which was quite unjustified. After
al] in this House, the members of the
Tariff Commission are not present to
defend themselves. When the other



2477 Indian Tariff

[Shri Suresh J. Desai.}

day Mr. Vajpayee was mentioning
a! out  Mr. Kumaramangalam, that
Communist Leauer ot Amdhra, who
made some speech, it was Mr Gupta
who said at that time that Mr.
Kumaramangalam was no_ present in
this House and any remarks made
against Mr, Kumaramangalam should
not be allowed. That was the point
he raised.

Surt BHUPESH GUPTA: The re-
port is there with us. On the basis of
the report. we judge them. You can
have a different opinion,

Surr SURESH J. DESAI: If sou
will bear me out for a moment, I will
develop my point. He made the point
that Mr. Kumaramangalam was not
present in this House and that was
why no remarks should be made.
Personal remarks against any mem-
ber of the Tariff Commission, whe-
ther they read olq text books or
whether they are over 50 or under 50
should not have been allowed to be
made in thig House,

Mr. CHAIRMAN: I am afraid I

have allowed them to be made. You
may proceed.
Sart BHUPESH GUPTA: 1 have

not named anybody.

Surr1 SURESH J. DESAI: I am not
vielding and it iz no use interrupting
me. The Tariff Commission hag no-
thing to do with the policy of the
Government. It is the Government
which decides the policy. The Tariff
Commission only makes the recom-
mendation. The Government 1s nol
bound to accept that recommenda-
tion. For instance, regarding the re-
tention price of steel recently, the
Tariff Commission made a recom-
mendation and the Governmen; did
not accept that recommendation.
They are wot bound to accept that re-
commendation. This is only a body
of experts, a scholarly body which
goes into every detail. They are ex-
perts who go into every detail of the
industry, work out the recommenda-
tion, and submit the recommendation
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to the Government. They have no-
thing to do with ideological consider-
ations, they have nothing to do with
th> policy of the Government, they
have nothing to do with the price line,
they have nothing to do with the t{rade
union activities, they have nothing to
do with the public and private sectors.
All these observaiions of Mr. Gupta
were completely irrelevant to the
issue, irrelevant to the Bill which is
under consideration today.

Surr BHUPESH GUPTA: Why did
they recommend such a high retun-
tion price for steel?

Surr SURESH J. DESAI: There is
another point which is very often
raised that when there is an import
control policy of the Government of
India and when mos{ of the items are
controlled, what is the point in giv-
ing protection to certain industries?
There also, there is a fallacy in the
argument. Even when there is im-
port control and the industry is com-
ing up, the’goods are certainly com-
ing in to a restricted extent and
goods are imported. Secondly, the
Tariff Commission hag to be the
watich-dog over the industry about
the price, availability of goods, the
quality produced, etc. All these the
Tariff Commission has to continuous-
ly go on seeing and that is why even
when the import control policy is
there, the need for granting protec~
tion and the need of the Commission
keeping a watch over the industry
certainly are wvery important.

Coming to the various industries
which are mentioned here, I will only
mention about one industry and that

ig about the ball bearing industry.
In the bearing industry the
wrings are of various kinds.

There are not only ball bearings bul
there are gasket bearings, coach
bearings, sleeve bearings, roller bear-
ings and there are taper bearings
and bearings. Now the ball bearing
industry in the country is very im-
portant because the ball bearing in-
dustry provides the sinews for vari-

/
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ous other industries also and hall

bearing ig such a technica} item—of

course I do not mean the big ball
bearings which are not bearings but
which are more or less like steel
balls—it is such a highly mechanised
industry, that evem technologically
advanced countries also have been
importing ball bearings from coun-
tries like Sweden. Even the Soviwet
Union used to import ball bearings—
I would tell Mr. Bhupesh Gupta—
from Sweden and other countries for
a number of years even though it
had quite an advanced technological
development. So, this industry
which has been establisheq in this
country in the last 10 to 12 years has
been progressing very well. The
capacity is also being expanded. A
new unit is coming up in the public
sector also. I would like the hon.
Minister to inform the House whether
the new unit which is coming up in
the public sector is in addition to the
9 licences which have been given.
That will be very desirable if a big
unit in the public sector also comes
up because our demand for ball bear-
ings has been very large and it would
certainly be very creditable to the
Government if a big ball-bearing in-
dustry comes up in the public sector
also.

1 pmMm,

Mg, CHAIRMAN: If you could
finish in a couple of minutes, T would
let you do that. Otherwise, you may
continue after lunch. Will you be
finishing in two minutes or you would
like to end later?

Surt SURESH J. DESAI: I will be
taking only another two minutes, Sir.

Mr. CHAIRMAN: Al right

Surt SURESH J. DESAI: There is
ancther point which I would like the
hon. Minister to clarify and it is this.
The imports of various kinds of ball
bearings are going up notwithstand-
ing the fact that since 1958 the quota
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has been reduced from 74 per cent to
21 per cent. and especially  since
April of this year imports have been
cut by 50 per cent. Imports have in-
creased from 379 tonnes in 1959, for the
whole year, to 462 tonneg for the half
year in the current year. So I would
like to know whether it would not
be possible to ask those people to
whom licences have been granted to
expedite the installation of the capa-
city and where licence for expansion
has been granted, {0 expedite such
expansion, so that these imports may
be reduced? I do appreciate that
with the development of industries in
the country, especially in engineering
goods, the demand for ball bearings
is bound to increase much and some
imports will have to be made But
at the same time, if something can be
done to see that this expanded capa-
city comes into existence ag early' as
possible, it will be very useful. With
these remarks, Sir, I support the BilL
Mr. CHAIRMAN: The House
stands adjourned till 2.30 p.m.

The House then adjourned
for lunch at one minute past
one of the clock,

The House reassembled after lunch
at half-past two of the clock, the
Depury CHAIRMAN in the Chair.

|

ot fasrergwTe e Sikfean
(wex W) madm e
wgraaT, st faa w&ga 7w § &g
@ F1 qY TG Gy § ooy I9d WY
T W ¥ g T & TR E 1 AR
3G T AT HAA 3 § IAN F] AT
T F faq o graww g, G
T & FAW FT TANAT Fl6T Frv
g 9 Wt a% 3@ faa & . feamrfer
FTTE E I9F AR A /W Q@ FF g8
FAT a1 &mar 2 |
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Sarr AKBAR ALI KHAN: This s
limited to only four or five jtems,

[ RAJYA SABHA ] (Amendment) Bill, 18622482

Surt AKBAR ALI KHAN: Indus-
tries, you mean, not companies.

=t faReagRR AT e
o & e faudg &9 & @
v Iawr GgAEr W & @Y /|t
TR E |

! gEwT Gt oww AT o
3T 43 € 5 Y A9 39 s e @
€ f& Y wrgar ar g § 9g fefres
g ) g1 9w wrseww & e o

Y fawrergTe TS Wi :
ST, § TE HF HX G 4T | W
QI qaed @y aY § Wy feEwa
# ard a9 s G ¥ 9w % A
G wroRt A Gy a9 e a@ ¥
QUTT H o1 T} | G, WY Iqraey
% S9¥ @ FW ST A, A9 Ay
I 7§ & oot 9= FE )

gt oY ;I &y fagia & sad
aqar Jar fF & -

“Nurse the baby, protect the

child and free the adult.”
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aigm | &9 gfeadt # : The Tariff
Commission’s Review of work,
Oc obcr, 1661 1o Scptember 1962,
F 99 3¢ X feav g § 9w wrEew
¥ : Ball bearing Date of grant of
protection 16-3-53.
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AR O W@ gfewm Y g
Note circulated by the Ministry of
Commerce and Industry on  the
Indian Tariff (Amendment) Bill,
1962. 399 A9 vor femr g
The ball bearing industry was first
granted protection 1n 1952,
FAF g 9T w9 2843 o ¥ Wl
T Fikg Ao w1 e fan gw
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fafafam g, 39 1 1% iy wgeq ag
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TET ¥, AT W WY 1T RN A
qrEIFAT ¢ |
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2 a1 AfeRT 3 saeifeT aw g1 s 1 39
FHAT FY o TG T4 qE-HT Hfyee
Y 9 {8%0 FT fHTH F HraR 9% I
q 99 ATE % FATL UL T FT AN
W BT T AT | A X FG g
TAHZ FT GO AR FF gEA w6
ot AN, q9 axg &1 @GR AfE
T Sea arzy agr €, 89y
qSY 7EY @ IFY SHET AW AT X
Fag g T fE g IR ¥ A G
AR ) F T 6 TR AR I T
932 RS-
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) qF TeRA Iqd T @ & @ T
™ 79 I T AT
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Y & o qarar o § i
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& 1 7 e AreEw g Rs. 1045 4,
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market price of imported product—
Rs.1-96 and selling ptice-Rs.5.03
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[ Famarmurr e S w9 ]
T g IAATmIf@ g fF
FTHIIRE AY B 3. 4R 797 & w7 afer
NTEH .30 ®qq & 1 agt a% f¥ 0¥
qEew ¥ Yoo sfawa a% og= i 3,
Tg Qa1 WITTH &, ITH FTAH TFTRT
TeFE FT IFW R 9% WF § AT TG
F F9T R, EREw Wewe #7,
23, R EE 1 A 5T A ¥ g wfyE
we &, g miws i o s
A AT S W W NRERN 2 R R S
WERM F G0 A< gNT 78T &
ITEIT FY ISTAT q3ar &)

Surt SURESH J. DESAI: May I
point out to the hon. Member that so
far as the ball bearing indusiry is
concern~d, more than eighty per cent.
to eighty-two per cent. of the raw
materials are imported. The foreign
concems sell the high carbon chro-
mium steel bars and rods at a higher
price than manufactured ball bearings.
Often it is costlier to import the raw
materials than the finished goods. The
high carbon steel and other things are
sold to us at a higher cost than the
ball bearings themselves. It is because
of this that the cost of our finished
products goes up. I think perhaps the
hon. Member was not familiar with
this fact.

&t fawagwe wwrETEE wdfya:
AT Y I AT & o o
IR A e fRar 9gF fad
TAATE T § W HAT TLIHTT FL g
& g 7'l o qEAd gty #7 AT B
AR F A Qi ST F wrEw Ay

Brags strips and rods, M. S. bars,
plates and tubes, M. S, wires and strips,
H.CI——ngh carbon chromium gsteel
harg and tubes, H.C.L—High ca.rbon
chrormnium steel wires,

M.S. wires and strips, High wbon
cliromium gteel bars and tubes and
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High carbon chromium steel wires are
imported.

Tq qE FT 91T G B JEIFAT 2
¥ gy gaba § fF Faw @ i
B w4 gt 437 FC IHY §, T A
TNE FEHT AT & !

Surr SURESH J. D ESAIL: I will
just point out to the hon. Member the
raw materials required for the in-
dustry. These are, brass strips and
rods, M.S. bars, plates and tubes, M.S.
wires and strips, H.C.L—High carbon
chromium steel bars and tubes and
H.C.I. High carbon chromium  steel
wires. Excepting the first two, the
rest are materials which are import-
ed. Out of the five items required, ex-
cepting the first two, the rest are im-
ported which amount to 80 per cent.

sft famagae wwrARRl Wihar:
o gty § fr & o9 faw & agg F¢
TMEN AR IR AG TR AN
T 7 @ ¢ o Faw Q AT g
Ter 3R T R o & aiar =
AT FY g8 ST AT 9391 & o
0¥ 71§41 &X 9 Tl #) TR
AT 9TEY & 9 TR A T 49 aw
TR 34 & 1% Y Faw &7 srgEr
& A 48 ATHF FQ § M Iy
gET TN FW @A 9T 1 AY 4%
TERA Fgl aF I93 @1 3F & 7
7 gk fag gg sfaw af = fv
3 "R g8 T qaXfeaew Y Y syaear
FLATA | 3TA HTET FYL A & 14 Y,
T ast ¥ wuE ¥ A off gal wgt
g feafa & 5 o= wgerw & Faw Q
qrEew gk AW § Ty §, el A
grezw farat & T wO & S
fr A2 foxr 2ad #e & fF
&} g g, IFFT W WX wA &
&Y vaar i FAfaa i s aga
wfes & wifF gav awt &1 g
¥ & are of, a7 fF g R e
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AW T & fod ey @ wr g,
ol 8% 7 IR 7 w9 a9y fw
T So T H1 TH FLH WIAT THEA
1R Y T | W gHIR qTHY a8
2 5 gw o4 fefiee siiewe & Y oY
T 72 Gt § NIT WL GH W9 11
ATETRX FL AT 3Ee Ao @
TOAY SIAT FIWA FL I & 6 g awr
¥ IqIET T FIAT 97 AT 2 | aY ;T
T e g fF ogmd awR ™
AT T TcETEA 2 fF g0 FT W 98T
¥ qmd, wegdl ¥ dga FUd M7 fee
W T 7ET 27 1 faRat &1 qATET Sean
T @ & Fife o T AT § I
xwa oA wiaw ¢ 5 sowr T
TEAT 99T §, TG A% &F Yoo gfwmm
% g1 a7 1 gATR F 39TE S o
¢ 5 faeet & fog o @S9 A
AR & foqd wEwd 1 agaear § 40
EHTE IET AT & 1 g ua fE oy <fermn
™ g § qq13 9 i o Sy aegata
e & 3yl ve T fwd @t fefwe
geFe AU /1T JH1T F1HT [ F1aT 8
WX a5 &9 & HqT § | R TG A
gl § YT A W @ § ;i AN
IR W aF 9 faar ¥ 59 geran
s w91 4 7w foor o swanEy #
AN I faaan & wa= Ja # AR,
T W ¥ feg areee faar A1)
MW W F W YZ AT
W Ig@ "wmE =@ afmw it aw
IGHET SIYW AGT ¥ W E 1 99T AR
EET &, A g8 e sdraa wR
TER F aiwdt F TR & % fqed
oG F o7, a7 Saavae & fad gw
I T IAFT A€ &TA Bl

o1 SFL 7 2fes wigsm 1 e
¥ 39 TR G A

. “The quality of indigenous ball
bearings has shown some improve-

ment but there is still large scope for
further improvement It is, therefore,
necessary that N.EI should properly
enforce statistical quality contr6l and
utilise its electronic machines for this
purpose for which they were procured.”

T EATU TR FT av TE FHRw
1 e uxefew @ SAF fgaw
fears @ atfg@ s 7 FEE
wFefe & fag wxied wEr @ &
97 JUANT AET g @ § | N wiEfad
F T AT 7 § I TR 97 a7
FT& Faoind {5 e g @9 gaT g
Fee UFTSEw & Afgd | 3 TR
fears 3% agr | @ g W EX
TEFIA G T q g g7 fFar T
qear § fx |t feafq ®§ &9 9% 3%
TR & @ | S9% qATh & feana
Zq 61 ¢ 5% T4 to amg #Y e
ai gs & w7 qAver I fwew
5,R¥,200 | W@T H R T A WX
ITATEIT 9% ATar g A o feafa &
afz o a8 =avar a9 @A & T AT
¥ for 3= &1 NEamd 3T &, T@IAv
T &, I e W g IR &9 AE
O 3 W AY TG e A8
T | ag ATA g, duT 5 A 07 1w
T § € T §, 5 7@ aF 99 Ty
F AT 3, §F qF 9g 999 §09@ 7
A IH 99 a% # (7 IeFy @y sgaen
FET § | St aam feafa & g aww
¥ agr uman fw F %, foaq avt aw
Y o dvEer faed a1 ag
¥ o g & fod ar, g@d e ¥ 3%
gt ¥ fo fear man, fad foae &
Fg w &l F fAF e man 1 anfa
A FF AT At gYOAEHT AT
7 3% & g 38 g R
frry 7€ ar & Afe fady Tes &Y
gAA WEFad g g A 9EH 3% aQ@
Iy g faard, afe e & frvad
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[ famagar wemara s Svefear)
ar 331 & a1 5 A afegd A wh §
qAE | Ig A gW VLA I TFERY
F1 X G E TN AW A AW IGH G
GIEFY 71T T FIT gH I AR Iy
T faamT afed | @ mit ff gard
qg T 59 g 8 & f oY @
T AT Yo T/ FT X T £¥ q@<
N AT AT LG T F AT | TR
ferd @l s 3y FwT A
A mias s W) g
TYFITT JAT TG )

™ TE ¥ faadt gaTe 3 A qm
% I IR W& & war | Qv =
feafa & zo) 39 7 79 fadal & o9
FET ENT | TR & & fwd qrq
WX &R AW T & FYAC TC IE A
suy wfaF 991 aga #L a3 W
TGN AE § | FE FE TG g
FAF TEHT W, TJgT FW J AW a0
O dfefaa N mds gt & s
| #Y aoig ¥, K fv areafcr
¢ T I3 TG FT AR | W
IOAFAT F HTEGFAT FT AT @AT
s ¥ | faay & a o o agr &
FTPFE & 9% A 7 gfee ¥ ag
fagaor fear s =nfed
s

J

&Y QT 1§ A I FaTET A F

T & gt Hraad g 2 (% faaqr gud
wrf Y T 1% a3 W I AL AT
A gAR agt 7=y ArAw arar 7 frady
FHY § g #AY S wr € 1 & g9 st
qgs Tl Jawy & fod gt | A9
TN 9%F THo Fo THo XY Ht AW
afar asz Ffadr A A STy 4t

—
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S o faerdy 7€ 1 gEd d@fad .
ug. & 99 Y ary S g foew 38
fex & I wFar ¢ | SfFT WG F]
T A A Fafar § IR qE g
fo& gror faeft waltery % 7 A 39
far a® T @O g wER 1 R
Fufagl ¥ g0 wer #9 & f6 3 oo
oo Tefae G2 F F Pfaw w50
q OF  F FET TG W A ITHY
T 34 I ¥ AT Iy Frarteay
7 frdreror Ag) <9 ) T f SR T
N Fed & fre aE & T gt €,
Y qaeqr grT 8, 99 < fRuAw w
F& OO B TGFF TR R
fear S@ ug 1% ATGETT SAT @
1 T WY gER TET Y AT E,
sifg aeT o FEY,  fEUEEET
fasreflt €Y e A F¥ F3A, T T
RS T ARAATTT FIAT, TAH!
forarag g @ & gua a1gy &1 WeAr
FATAET FT A ATATT FF FT K1AGH
7E faem, gl TofeRs Ae A W
@ anw W N 2 AR
gARl AT gl d® W
Ft aragater 4 ozt § et 9w
FH gl g AR faad gy Ay
F aR & Tefae @Y @ at & ot
fe gw ara qafw @ frer w5 @\
} 3197 @oes adf AT FT 9%q WL
ITFT FATALY O FIA TET FT THA
fre WY gHaET AT AR &F @ o
NATRAIT G AT §F  AG T,
JERY Y Y[ ATNEGF & FAL FRIHL
% feafy St @ua AT @Y g
qIX 0 FFATT ATER 9¥Y AN §
faardft &1 X 38 Ao §o ;o #Y
arAaafar /o) A faw g |y O
g f&a § I azq T AF IF HY
ArqEr Y oE fedt §F @A @
FAY § W qreRafr & S| J |
ez & qreR A FEAr Q4 A ¥
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@ o ferfr B ogErd AEIR A
7% 79 2 fF %@ Rl @ W
TRea  foor omar & SEh Ak W
 wE #L R qgAd 5 IE
3@ fe & fea fRe awt & 9%
fear | @ 9% 9EF AR
feam fram o Aqdwatar W
oET e, AT FiES THTSE F AT
fr frg = 9 feaar &= T
gy A B 9% fm g oW
T 1 R g A e F
o Fw aator aA R 9ER
Qomﬁcﬁﬁ Wﬂ'%’;ﬂ_{a_i
gfqad « arE ®GAT ATH ISET AT
@) AT T T &
T Y 78 Aifa & fF a8 wE ST
qfqdf  # SReEE ST @ 8 |

¥ agiox d=l FET AG @A § )
feg & 78 Fo el g fr FET
oWy g W AfF oA A
2w wwiw & fm W ghe
§F w@Rx & faur FoT AOfEE |

FET TS0 AT A Iavafa & 9%
Wzed fau dare @A ifed |

T ww By AER W AN
wgr fr acee qfeas I AW
T A FEEAA G QYW
A gt @ am g dfer ofew
g ¥ oSy rEEy & 0 AR
wegre  WrEe & A% w9 qw
& g g g3 wHeeRd
ﬁﬁz@aﬁ&ﬁawgﬁﬁwm
W@WW!W*&
firx wey § fr ofsos dwel 7 ag@
oy HTY 2 3 AfeR I A q@ FIAN
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Fr foe o @t aga fomm g
T FYAY  FT GIOHES HASH QY
o AT THT g HIX 39 o
ST 'ET Mg e aw e A
N ad @ @y

Sert MANUBHAI SHAH: Without
meaning to interrupt my hon. friend,
may I say that this is a project on
which Rs. 40 crores are to be spent?

And you don’t need to start with a

capital of Rs. 10 crores. This sum of
Rs. 60 lakhs is the initial capital and
it will end up in Rs, 20 crores.

st faagAR FETETE R
goTfese #ffew @1y FO
T|AT 97 AR AT AT o FAS
Fed B

it wpad oy A AR E
IR N9R A AME TE F ) UE
wfmy § & @ TEw ¥,
oo AEE ®, A} A\ & A
TR AT A O AW IGH
arfed |

st faaepAT AaTaATeret Sifea ;
gy w0 w94 g7

st w2 FAUS AT
@ TG FH A E

oY farwrgTe s S1RiEaT
#fgew SoEe @1 Y FUAT TE F(
2 AT s ¥ o FAT W
i g & =@ a) ¥ 39y &
Fgar 9w g fF #fea GNw
fray @@ #1 91 A feaar @
g9 @ mar g1 & ar afsw WK
T ¥ AT F AR FgIl
AT E | gH A a8 F@ar Tfed F
ofiq® &1 v AR a0 & I
9 Iyew o wifgd ) @ W
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[ fawerga e Sft @ifean]

71f waew T fF 9 A ofers
A Y T ag afewrd g W
T T T oar W@ ¥ T
qard g | g¥ Ay ft A F@ =ifed
fr ofsorws Jwer gm0 & w=y W
FATE ST & H17 AIgAT §FET I
O A aATE AEY 1 gH 39H
FfFwr fGmma w7 TSRS
grg @ fos oy e wfed 5
FT oG WY R AW THAT HY
IqAeY F@T & | W1 AF a9 E AT
TG TgT @9 AT HUAT A A
gar & qar g<E #7199 HiS 9%
frgawr g arAgr | ANl FT QEAT
T & fou gt wrEaEE g |

AT wAY S X #H9d wew ¥
7o T AAT geE A WR
grau faur st wifed Afeq s8R
TRamT w0 6 o FARA 79
g ®g7 | N9 A ISWI  FAA ANf
F9q @ & T ast T Sewrm
foar o7 W R AT TR FH RN TG
frar w7 ¥9 9WT I9 ETEY &Y
geEIw a9 7 T HraRgewar #=1i gy
W fa TR A AW aes # fR-
R gy frar ger & o A A
FIHTT F1 W I ITET AT AR
W Wewme FRFEr aifgm o9y

F&T fF 98 T IR T AT AiiF s
F)

o FEriedr & Ay § o ady
FET ATEAT § % I A7 oy (AR
a2 faor § (& 9 Jafor &y fanfsd
qPT GTT § | A{EHT gART TR ]
ffq et wrem It & o =g Fanferdy
feet & @wg @ § @ IAW
F W [/ G AW T @ &
AU Iy g8 fmaga g 6 SE 3w
IAM F TAqH AT ¥ JFAT & @9
Fear arfgd fF oo w9 "ue g
qt o & fog aeww 78 fgar s@n
X AT GEET O @ g SR a7 T
faar s S G aeER 39 a<g
Afagl waael 99 g Savafd o=
Togm AEl IET | g & 99 &Y |
a2 ag W faae s § 5 ifew
FHAT {30 IR 9T L) gfand gadh
T & fawifer wy 4 afew g
T &y gfqwd oFgw & fear | safaw
¥ A welt S ¥ fAdew & fF
Afger # wq § wAfew faa aF v
ZqF! FH FA FT FE F | (L T
T e VST §1 gg@ET QT
IrEdr & ST ag Wy g fF S @
A FAR F AEW O A qafar
I FT FH FT E § Se TFmET
fear S @1 3W AR W I 39 T I3
7Tga X AT AfEd | §F AR § GHT
TART AFE IR A FIS 630 ISHAT
i eqTe e SUSENS ATAT BT 14T
e 7% { W ITT 37 qAIG KT SHTEAT
FT AT agT ACuF I T o

Surr SANTOKH SINGH (Delhi):
Madam Deputy Chairman, today’s Bill
is regarding the implementation of
the decisions of the Government as per
the recommendations of the Tariff
Commission. In respect of five in-
dustries the period of protection is be-



2495 Indian Tariff

ing sought to be extended. 1 fully sup-
port the Bill because some of the in-
dustries, especially the specialised and
complicated ones, require protection at
the hands of the Government. Why?
Firstly because when some of these
complicated industries are started it
becomes difficult to keep up the quality
and especially in the initial stages the
foreign competition has got its crippl-
ing effect on them. In the very be-
ginning they are unable tp face this
competition. They cannoct keep up the
prices and they begin to dwindle down
and therein comes the need of the Gov-
ernment to save them. Once, these in-
dustries are established they begin 10
look to the improvement of the quslity
of their products but naturally it takes
time. If anybody feels that the quality
of such and such industry is not good
or that it does not give proper results
in the very initial stages, then he is
mistaken. After the industry gets a
chance to improve iss quality, after it
has established itself, it tries to bring
down the cost of production through
efficient working, increased production
and through experience and with the
passage of time it improves very much.
Protection is also needed to enable the
industry to take up the manufacture of
its intermediary products, starting
from the basic raw materials that are
available in the country. In the case
of certain specialised industries, and as
I have already mentioned in the case
of complicated industries, unless and
until Government protection is  there,
they cannot be started in India.

»

A. point has been stressed by nany
hon, Members that protection is being
extended to the industries but we are
unable to get results. I say. we wnust
see how the textile industry in India
was started. It was the time of the
British raj and our industrialist Tata,
had to make quite a few trips to the
west. And he was discouraged i{hat
the textile industry could not at all be
started in India because the conditions
were not so congenial that the humi-
dity was not there and so and so forth.

He was discouraged’ although we had -

the raw material in our own country. -

{ 27 NOV. 1962 ]
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And cotton worth Rs. 1 crore was
being sent to Manchester and cloth
worth Ras, 80 crores was being brought
back. Still it was discouraged saying

that we coulg not start this
3 p.Mm. industry. 1 am talking of a

century ago. But in the case of
certain industries, although “ae basie
raw materials are there In our country,
the industries cannot be started with-
out the help of the Government. Ia
starting an industry, especially chemi-
cals, pharmaceuticals, dyestufts, drugs,
etc., there are  varioug stepa. For
example, there are the finished goods,
the penultimate intermediates, the
intermediates and then there are the
basic chemicals. If I am to quote the
drug industry, we have got plenty of
raw materials in our country. 1t
starts from coal, ordinary coal that
we see. From coal we get coal far.
When coal tar is distilled we get ben-
zene, toluene, xylene, anthracene, car-
bazol, etc., ete. which are known as the
basic chemicals. Although we are rich
in regard to basic chemicals in our
country, still we were not able to start
any of these specialised industries.

Why? It is because in betwesn there
are the intermediates and the penul-
timate intermediates and the manu-

facture of those intermediate products
requires special skill. For example,
when a penultimate intermediate pro-
duct igs produced in our country, if
anybody comes forward to invest im
that line the foreign competitior, as I
mentioned eatlier, is going to cripple
that industry by dumping that producs
at a very low price because that com-
pany is making huge profits in the.
other hundreds of lines in which they
are exporting to our country. So, they
do not mind crippling that particular
industry, Therein comes the need of
the Government to give protection te
that industry. Unless and until that
protection comes forward, that indus-
try cannot be started. If at 2ail any-
body starts it, he cannot make further
progress becauce his economic position
dwindles. Moreover, there is one
great point to be taken note of, name-

ly, the quality of a bro&ﬁct cannot be

achieved in one day. It'takes years and. ,
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years of experience to achieve the
quality. So, what I want t{o urge on
the Government is that protection
should be given. I have one instance
to0 quote for the information of Mr.
Chordia. In England the dyestuffs in-
dustry has been granted protection for
the last three or four decades, which is
such an advanced country. This very
industry at the instance of our en-
lightened Shri Manubhai Shah has
been started in India during the last
one decade only and I make bold to
say that the quality has come up to
any foreign make. Still I would say
that if the protection to that industry
comes to a stop in two or three years’
time and if our Shri Manubhai Shah
eomes forward in our House to seek
protection, to extend the time to that
industry by another ten years, we
should not grumble, I put a straight
question to Shri Bhupesh Gupta, when
he voiced many apprehensions and he
rightly apprehended many things, be-
cause if I were to sympathise with him
he is not a technical man, as he nimself
confessed. My straight question is:
What harm is there if protection is
granted to an industry? It manufac-
tures goods, it sells them in the mar-
ket. Your great apprehension is that
the prices are high. I have instances
to show, where for the last thirty, forty
or even one hundred years, we have
been paying very high prices uncon-
aciously to the manufactured goods
imported from abroad. And if within
ten years we begin to harp upon the
prices, it is not fair. As a matter of
fact, I would say that the prices in
the case of these goods have gone so
low that in some cases the ratio has
been 50:10 one producing a certain
ftem at Rs, 50 per pound is being sold
in India today, after ten years, at
Rs. 10 only. While on this point, I
want to give a note of caution to our
Government also. Where we give pro-
tection to a few industries, external
protection may be granted as per the
Tariff Commission’s recommendations,
but in our country internal protection
should not at al} be granted. What I
my is that we should not give licences

{ RAJYA SABHA ] (Amendment) Bill, 19622498

to only one or two units. In the case
of antimony I fing that only one com-
pany is doing work in the whole of
India. If for any reason it does not
work, our country will be without anti-
mony. Similarly, in the case of other
industries we are giving licences only
to three or four units. Our country is
too big. I wish that more licences
should be granted to more parties so
that there is internal competition. Mr.
Bhupesh Gupta’s apprehension  that
we are giving high prices would also
be met. In the face of internal com-
petition the price will take care cf itself
automatically. I know of certain caseg
where goods are being sold at less than
the cost price. Why? It is not that
the Tariff Commission is controlling
them. It is because of the internal
competition, it is because of the quality.
The price that they will fetch depends

upon what they are able to  produce
and give to the market. So, I wish
that we should allow more of internal

competition. That is my point.

Again, in the Notes circulated by the
Ministry of Commerce and Industry on
the Indian Tariff (Amendment) Bill,
1962, on page 23 1 find that Messrs.
Indo-Asahi Glass Co., Lid., has paid an
initial amount of Rs. 18 lakhs to its
collaborator Messrs. Asahi Glass Co,,
Litd., Tokyo and that for technical
know-how, royalty is payable at } per
cent, free of tax on net sales. Although
it may not be very much for these
people who get their collaboration—
they get their collaboration  before
anybody else comes intp the market
and maybe to save that amount be-
cause of the profits that accrue to them
because of the fact that they came
before and because of the march of
time they were able to save that
mony—1I am afraid ultimately this sum
of Rs. 18 lakhs plus half a per cent.
royalty free of tax on the net sales is
certainly going to be drained away to
a foreign country. That must be saved.
Here my point is that while we grant
some licences to some big parties who
seek collaboration giving plenty of
money abroad, still I would like to im-
press upon the Government ¢hat
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licences to the indigenous know-how,
who can produce these thingsin India
without the help of any collaboration
and those who do not give any money
to be sent abroad, must be given for
the sake of internal competition, be-
cause our country is too big and the
market is too big to be taken care of
by one company.

One more point and I resume my
seat. It is regarding the Tariff Com-
mission’s Review of Work, October
1961 to September 1962. On page 12,
it has been mentioned:—

“One unit raisegd the capacity for
azo dyes from 716 to 1,111 tonnes,
while another unit deleted certain
items of azoic dyes from its manu-
facturing programme but raised the
capacity for solubilised vat dyes
from 216 to 304 tonnes.”

Although this note is regarding the
dyestuffs industry and we are today
considering extending the time of pro-
tection for the rest of the four in-
dustries, since these papers were cir-
culated 1 cannot remain without men-
tioning that while only two units have
been discussed in this note, the entire
dyestuffs industry remains unexplored.
What I suggest is that while preparing
these notes, some more care, as a mat-
ter of fact, I should say some more
geriousness, should have been shown.

With these words, Madam,
support the Bill
much.

I fully
Thank you very

Sert ROHIT M. DAVE (Gujarat):
Madam Deputy Chairman, I had no
intention of taking part in this debate
because as far as the Bill goes, I am
quite satisfied with the Bill because
the Tariff Commission had considered
eertain industries and had made out
eogent cases for the recommendations
they had made regarding the exten-
gion of protection and granting of new
protection to highly polished zinc
gheets, and the explanation which is
eontained in the booklet circulated by
e Commerce and Industry Ministry
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gives further reasons why they have
accepted the recommendations of the
Tariff Commission. All this material
is quite satisfactory as far as it goes.
But when one reads all these reports
and the Government explanations, one
is at times impressed by the fact that
the Tariff Commission’s work is of a
very limited scope and that the type
of rules that are being applied in
determining whether protection should
or should not be given requires, if not
to be completely revised or changed,
at least to be amplified. We are liv-
ing in a planned era and here the
question of protection is not merely
the question of keeping the particular
industry alive or not, but the question
is really whether that industry is per-
forming the tasks which are envisag-
ed in our planned economy or nof.

The previous speaker pleaded for
the granting of a large number of
licences, etc. Perhaps he thinks that
we are living in an era of laissez faire
where unbridled competition is very
healthy and permissible, that we have
got enough foreign exchange to spend,
that any industry should therefore be
allowed to develop as far as it wants
to develop, and that thereby internal
protection should be avoided. What
he quite forgets is that our resources
are extremely limited, and therefore,
whatever priorities we assign and
whatever picture we have got of the
economy as g whole, are to be deter-
mined in terms of what we want to
do and what our objectives are,

Now, if the Tarif Commision were-
merely to undertake an examination
of the cost structure of a particular
industry and find out what the diffi-
culties are that this industry is facing
and apply its mind only to the ques-
tion whether this industry is likely to
stand on its own legs in the near
tuture or not and if it has to make
recommendations regarding protection,
to my mind this would be a very limi-
ted approach, and a large approach
would become necessary. In his speech
Mr, Chordia gave us a very interesting
pictura when he said that the raw
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materials that were required for the
ball bearing industry cost us more
than the ball bearing itself. I do not
know whether this is true or not.
Perhaps the hon. Minister might en-
lighten us on this point. But if it is
so, I would like respectfully to sub-
mit that it becomes the incumbent
duty of the Tariff Commission to find
out whether the starting of the ball
bearing industry itself was a wise
step in the first instance, because if
we are going to have our raw material
at a price higher than even the finish-
ed product, then perhaps a certain
amount of lopsided development does
creep in. This is not all.  Suddenly
we face some foreign exchange diffi-
«culties, and then if import licences for
this raw material are not available,
the entire industry is threatened with
stoppage or with reduced capacity for
production. Under these circumstanc-
es in the ball bearing industry we
have perhaps to spend large sums of
‘money in importing the raw material
from abroad, and a large number of
people are employed in it, but this in-
dustry is so completely dependent for
nearly 80 to 85 per cent of its require-
ment on importg that it becomes im-
possible for it to continue in case
there are some foreign exchange diffi-
culties and import licences are not
fully utilised or granted.

Under these circumstances, is 1t not
the duty of the Tariff Commission to
point out these weaknesses or lacunae
in our planning which result in this
type of difficulties? If it was an iso-
lated case, perhaps we might consider
it to be a question of priority that we
require ball bearings, that it does not
matter if for some time we have to
depend for our raw materials on
foreign imports, that ultimately we
will be able to manufactuge this raw
material in our own country, and that
the whole economy would develop.
But there are industries after indus-
tries in which thig difficulty has arisen,
and many of these industries are pro-
tected industries, many of these indus-
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tries are such which come under the
purview of the Tariff Commission, and
the Tariff Commission does look into
the entire industry as such when it
makes a recommendation whether
protection should be granted, should
be continued or should be withdrawn.
We have now got suddenly, because of
these foreign exchange difficulties, our
Government and the Planning Com-
mission awakening to the fact that
there are certain gaps in our industry
and that these gaps have to be filled
if our economy is to develop further.
It is unfortunate that the Tariff Com-
mission did not consider it its own
respongibility to draw the attention of
the Government of India or the Plan-
ning Commission to the fact that these
gaps existed and that when they were
reviewing various industries they
were impressed by the fact that these
gaps might create difficulties at some
future time. And if it was so point-
ed out by the Tariff Commission it is
unfortunate that the Planning Com-
mission and the Government of India
did not pay sufficient attention to it
till such time we suddenly came across
a situation in which this became a
compelling problem. I would, there-
fore, like to submit that perhaps the
work of the Tariff Commission might
be expanded up to a point. At the
present moment it is mainly concerned
with the question of protection and
also the cost analysis of a particular
industry. ‘Government wants an ana-
lysis regarding the cost structure, re-
garding the prices of finished products,
etc. These are very valuable items
of work and should be carried on.
But in our opinion, we have not got
any agency which considers itself res-
ponsible to see whether the problems
of a given industry are fully looked
into or not, excepting the Develop-
ment Councils. The Development
Councils which are associated with
the Ministry of Commerce and Indus-
try do look into the problems of the
industry up to a point, but it is desir-
able that an independent agency like
the Traffic Commission undertakes this
work and that whenever a particular
industry is referred to it with refer-
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-ence to protection or analysis, the
Tariff Commission goes further into
the entire question whether all the re-
quirements of this industry are pro-
perly looked after or not, and recom-
mends to the Government not only
regarding the piotection of that parti-
«cular industry or the prices and the
cost analysis of that particular indus-
try, but further to draw the atiention
of the Government and of the Plan-
ning Commission regarding the pro-
blems that are likely to arise with
reference to that industry and see that
all the gaps that exist in our economy
are fully plugged in so that it will be
possible for us to develop <on
a more scientific line,

These are some of the powmts that
arise when one tries to go through the
Report of the Tariff Commission, and
I hove that some attention would be
paia to them. Thank you.

ot g wF (3T W) WA
IgauTIfa qERA Y, A @7 [FEAE
ZATY ATa 9449 & a8 1 2w e
Fr for § s fawfen o o7
TaARE & fAug @, 38 a9 eI ¥
gfvng #9 F fq3 & | Jar f5 adnm
HAY AT 9 Faw, 2T FE@T T oara
AR FT AT 7 gfer & a0 o {5
AW SHT AN ZAT ATEd 47 AQ
3 =nfeq M3 v fgd ar feaar 2
it | AR 98 Y AHE w7 o A
AT (F 97 IAWT A A 318 B N
3T 3—=1 Al A= qg w7 e
T W AT AT R AST AT
T, a1, SEAT, s g wfEw w9y
¥ F7g I # & A fqar § AR
T AT FT g A3y 2T, T @
ars sfex & fF ar & ¥ arf ® dowo
& # fawmfw s wHEE
F F AR AT T HTAT #7 fAwi@
2few awre T 98 &7 2 | W@y aF
2w aieE T faoee &7 g gedE
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FIY FT GATT § ION AL A qHAJT §
f& = g AT w3 i
M gy ot w7 AfFT Ay 9 THT FA
F, gRg F W FE qAEY @y
TR T AT AT A qAT qEr A
FNE LAl AT qwT W T B §
forgy frdt saR F1 F1E g IR
frggar o@ #3 #7 g% W agr W
& e siwA F geer wud faww
F ai fadgw & e g, g €
AT AT TIRT G, FAHA L 1 A GL AR
W FT QI W= AE ¥ A L
& ML g3 7o fAwwa & & fva sam
99 ¥ foaar qATer, feaT w@Er 9w
IANT FT E @T ¢ AR ferw ama g7
T HYAT QT AT F 9 @I, TAH
IYFY fHaN WAE A7 ATTET § T
Y 9197 Y 2@ F < 48 37 9T A
famifer #war 2 f 3@ a0 &1 3w
fazaly st &1 wwfaen # F o8
AT IO FT AE & |

qrer agfe zoeedT Y agr 9 g
T AT TS | I HAA g (A3 Ffear
St 3 Y ey {5 arw dafor #1  3an
9 JANT 7 qGJ TATH! &1 W g A
IHFY T FITAT § I FFAT A Lo AT
# FfFeEd 9T 5 @ FT GATH FAAT
21 R wuaq 3 5 98 = A@@ A
HATHT <o AT@ F1 Ffued 9v sATer
TE | A 3EE § fAE IR ¥ FTR
TFHET Y T&IF &, I 5 @F anrlaw
JURT § AT FL FIE IAHT A FAr
TEAT, IEH © " FT QATEN Go A&
#t #fgza 9T aga swar 4@ Fgr oA
Tar | Q¥ IO F W oy A ®
FPT qHRATRT AW FT ATAEAFAT EAY §
fadar Fvafaar v @t gnar mATEr
ar & 1 9T 37N ag Far & qey a¢
T AT a1 afr a9q § 3 fawmady
arw Fafar  aFEa § a9 Aog AG)
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[=f T a7=]
17 a0 8 aF w70 aF T=4
g #g a5 W wS  afww aqw F
S®Y T § fF g wgt F oaw gu
a9 3gfar ma @zq @ A § 2eq-
a9 @ ® & #Hi ST Sgy s
forwrad &8 A &1 9 AR W
faorelt & a7 @ & <A T A
@i &1 @ § g S AT IR
TS § ITH WY T FEl T TIO00 FFTA
WAFA AT R E I gTAN @ R &
R faorelt & AR w9 §, 99
HET &, 9 a¥E F1 AN Aoy § IAE
gH F1% o Farrae A8 faard A
T Al FY gATd T uF T
BT 2, gt QIR T 99 9%
FHA I G F AwOId AT
& I & @I F UMY AR S F
WER 78 WX W3 | 1 48 F3T ST0aw
e Frvg wamaT o & qATEr SuTeT §
a1 TOFT 9999 qg 8 g Afed 5
g9 TS G A 1 ATEX ¥ A
afar F1 ur facgw = A fFaw
wr g 4t fF g @ fadas & WY
feaTs 3T & SuF I daw ey s
T FT AT AT § 1 Lo 0 TG F7 ATA
o fadar & orar @ At Y =9 % S
¢ forasr wawe a8 & f5 g & o
C A e T A B O
X LRYUR H gHA T IURT FT &0
fear a1 o' s e & 1 T
% M7 fawrfor s e 3 a7
foost s § w13 ¥ fag a8 fagas
e Wi gy A sERr A
T TE § A ST TF F1AT FH T
©T §ATH § AT 0= I IGICT FT T
§ T w=f St ¥ qamn & R w5
QqEE 9} e 91 93 § 9 w9
Q@ @@ g g7 aEwErd Ay
off g agt @w O I
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Tqo Fo Tho FV a1 Iqfar fagsr
TGT ATAE FV TE F, IAF HroRIAT
A 9T UF FEAT A "9y gy W o
arq Jufor st | SRfear S X
g FTaT FY GTO® #) & ITF FloA-
WA H, ST F G4 F a9 TF FFAT
TR fege 4 w9 @9 @1 W8,
S AT faar s qwT & A S
fo e 7ol S 3 s, 7 AR
Frafaat w1 WY I aver Fafar aqm
F Freq Arzad 2 § 1 a1 fee s 2
Frofaar Sg a0 Safar &1 S
MEaRfemr T g & f5 =@
FIOAT HT GCEIT KT ATS § gH 39 T
F1 AT 30 & fF 3 @7 qATHr G
al g AIFT q1 IUHT QAT EY TRI ) I
FE Ffqar I S F AT
FT M AR @ q@ § =g FeafTai
FH & F T A JATH T SFT&T
SATER TS AE | AT & AT AATSI
T gamr & ow ofew dwRT H,
qrEwF &7 §, I G AT M Y,
OF I SAN A qatar F1 #
qET QrEw g 97 ) & fomw aEr &
g a9 Jfor ¥ IHT T ¥ T
T FATET FAET FEAT | 39 SIRC A
FTHT dgrar mT aw fas @61 § A%
A & fad St aIR AR AT
S ¥ AR FET F g T 399 SR
grar & {5 3@ Saw # o Y agrar
e qreT &, S faegw <fem €4

0 AT FT FY T §, FAF
FY AL § | FT FY &L gAR W F
qR AET qT A, AT ¥ ;Wi A v
T 2gw & fag o qunt Y sraxgsar
gt & AR gum T & fad e
Yot FY wrEEFAr gy g, T W a8y
fRe & 5w & 1 W gW I {
Fad § fov o Al gl &7 FE) Am)-
frar 48 & a7 aga w9 frarf 3 )
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AR Syrerax &y q9w, [ Fiw )
feamd 2 € | 3T A AR wANH FE
AT A AW AT @ g faRan ww
ST SaTeT afgar @Y @Y & Sfww ggwr
THTIAT G 8% aF T A} | g
T IANT T /Y (840 ¥ HTErwr faur
T A T g 2es3 T | HE AT
= A F @ #1 fawifar 1 0
2 for a0F & g3 39w F g fa
F g #Y &, fom a<g # Efcs i
T W A #7 7T fomn @ 9k aw
fex A1 gt T FIT far S @
g g fas zwfem faar o wr & @fF
T SN g9 e 9% § 9 I 4R
o fq § qg= g | 3§ A% A0
AT A AT G FAR A wmwar g fw
%7 fadas & @0 34 &1 S I
¢ a8 3fua & w357 wwew fe
T Afed | |

TF G q WA A S A aar
¥ TER G FIAT AEAT § AR 9g a8
3 5 Stgt aF Fwal F1 941 { g JAT
IR qaTar Eos FHE aga aewrE
FE D AR T F@ | ART TR
# TS T FA F a9 T FEaAT § |
i FHEA T FTH T FA F
I TR FT qqar § F FEm &
W MEER a9 T & I a7 ard
T 2 5 Ta T AR @
¥ | 34 &t e aifgd aan @
HATH AT AT | arse 7 fasweft =nfgd o
T §4 A qH R HIR AT T4
0 & 7g T & fr oy O Fa wew
T FAT & TR FG A Tl TG T3S
V1 R TR T F Yoo w@
qTRT ST F 1 a9 g g @
faafod § & s o= S § guE
€@ IR AR T SR ) T A

A e AT QY @ & ot A e
Y gy N & s far f e
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T FY Fr7g 92T @) 7 § W ey
w7 FY agr & 7f § W) Fwer &
o zafad 1g71 1 € aife QA1 A
T TR T A | G 48 D
3 fr o den ) arede fear Ay
I A Y sATar 997 T @ af
17 oY gaw Jara ag faar s den
F Aaa 77 T Q7 T AR @
g & vk 3 e O A
TUE H AT A | 98 7Y ) T
} W geEE AW A &
L R A IWT & N I8 Fq1RT
WIN TR WET & @ q f5ag
g7 IARr § AR I/ INH 9l
oAgR § $ A% 9 A gafed
[€ € d SqIa Fd ager efaw
a7 | AFFA ATHIT FT FHT T HF qqwV
AT A I9T FY 9T BT TS F Y
] T TR F AT Fgt 9% G
2 ? A SO &7 FMg ) JiW
§ g% @Y fF g Aar S  afw
T F X 7T TR AT ™
FT o g7 4t T & = 1F a8 T4 Ay
oA @T & 7 ATHAST FTHY T 7 T4V
2 A FTH qIRE F A | A &7 T4v
2 e Y SR Fred AT wE @w
Sfe R, 78 T &0 qwe | a8 g
Sgh FHd qgW FT gA AW g
R AT 58 7 T9 Te9e ¢ forg &
ML F g q=) oY &7 &qrq faeqrar
e § ST @ o & 2w
=T ST & | .

UF 99 I AR § AR qEEmw
#4t St F1 egq fewem 1 dfemw
fcw T ¥ @ foegw ¥ ge ¥
3T AT Qoo I IGY Y Uy
WhHgEF I RVF R T &
gz FT T 97 ®] IW I49 X
§1 3w N waw § e wa Qugd
arew A1 § 1 forg aww g2 A Sfanw
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wow faw 97 4gq & W@ 47 I F9q
W &Y wy o7 3 Agl ¥ wF g
e weT mfgd | Feew daE &
weET A ug TaeT § fF S w7 S
aFT & frw ave & age AR W,
wrr ofemfa & afeae gt o)
wy T AR | fee T fEa
dxq s A frg N 9 A
Jam, g 3w OF F wagw fear
AT &+ 3fcw g ¥ IR faa foggew
famr ¥ ) AfeT 3w fogge ¥ g
ag feart T & v oF W9 39 A%
F Y oy gt & W g} we HOft
AT A%A § | FEST qAOT TG FaT
¥ 5 o afewd g7 9T gRm @
o vewt @w 7 few Wi & ag
I NY #1 QY A ¥ FAAT R
g or sqrdF AT E 1 g9 AE
# I gy § ot & foF g feam
AT AR | TE TG W oAl ¥
aE B § | wfae 30 faaeT oy
tr A W g AR oot a7
TR gAY gETT F F sifaw adl
w3 w3 ¥ fg, do qAE
T o wE aar ofgg, faew
AEF A F, N F @
W &, e & I 8 F),
v F fagew & A o fagget
W foT ¥ avd & osgr g

4 v gy ¥ gg ot fagaw
FAT WA § fF @ RO ok
e A st AT aEw &
aoiafar & aard o ey @
g o a1 f5 wrer & ant &, foggw
¥ oY faroe oy AT @ 99§ wTeY
Tey & 1 IR forar & v &Y feer
& fogge § ) wF @ fgpe e
s ¥ ax ¥ ¥ fom®  weia ww
w gy @O & oW fagge § @
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freet & 7% § W W T g7 WA A
faumo & 1 & Wi 38 AT AW
forgaet & o v w7 e 7 Ay &0
T avg ¥ Wi F7 faweE W AR
¥ fFar o & 1 a8 0 fagge wF
9T ¥ A AH @ | vF AT TF
Poreger, # oF w7 7 § 9 ga { qEd
W ¥ fomEr aden ag gar § ®
AT F ARFA FT ATAAT FIAT AT
¥ 19 T § R A TR
FTHE A S 3 Ery, AR 0w
§79T% 9% FT F FAT AT AIGAE,
T TR ¥ E

“Difficulty is often experienced by
trade in clearance of goods through
the Customs on account of the differ-
ence 1n the Import Trade Control
and the Indian Customs Tariff Classi-
fication. Such difficulties particular-
ly in the case of items which are
not specially classified in ILT.C. or
LC.T. Schedule, the more so because
the two authorities interpret the
clasgification of stores from their
own standpoints.”

TH TG X A9 I|w fadr ¥
IR ¥ v § 5 gw o9 #1 43 %
for & g woX 9% faqe @ M-
oE R :

W WRE ¥ 7 0F g W A
FEM 5 moF @ FefafedwT
F g F W G G W9 A
W@ F 1 oF AT FE wH A
TEAT & AT IEF @E A &, 9F A
g, ITHY  «IgT ¥ HWAT wgar ¥ av
o - garfafedn F s qul
9T FEW FWE  Sarar AT @Y
A W QA F ¢ @ qg Harar
A I AT W Foaw &
famw gm, 3T qEINERT W o
qg a5 qAFTHRY uF  argfefew
3 o W@ M A A Re



2511 Indian Tariff

FR YT ST F | AR g Tl
Hrae foely wafle &7 a1 5 a8 39-
FIOFT IE AT IAT EET F AT
- ITHT  SE IO F A
B BAY ¥ AT F——FT IqF  FIT
BIE FH 3 | IR T Ag grar &
Fgr 97 WX FE IAFT IF ITHT
F I ATEAT § v I TRIAln-
HET 3T § WraEr § ar Iy FqA
% a7 gar & R SEEY sHa sEET
3§ 1 3EF T AN R AT G
37 9187 ¥ HOET §9 & a9 39
fr I F HET SE ITW AT AR
A | & % g1 gw ol o R A
e aifeg M7 fow 99 F wwaT g
o= W § I9F qv 39 SATET g
Tifeq Mf+ 39 43 F ITO9 A -
FT AR T4 3| F AT AT
&Y 7 ofqg gwwm 5 7 @ «
wraey HAY S F AR TRIA A%

.

T

Tq fae &7 weq § § gAYT FT
g #qifs 37 far ¥ sy goaw fem
Lo B T U O b A 4
STFT TR | THAE |

Surt MANUBHAI SHAH: Madam
Deputy Chairman, I am sorry that at
this time most of the speakers who
made observations on this Bill are nct
in the House. Shri Bhupesh Gupta
mentioned that the samié speeches are
bheing made by Treasury Benches and
the same by some of the hon. Mem-
ibers who take interest in this BillL
While I certainly agree with the latter
part of his observation, as far as my
driend, Mr. Bhupesh Gupta, is concern-
&d. T would certainly say that in every
Blll we have tried to bring about
clarifications to break new ground
ipoking to the development in this
country from year to year when this
1l comes before the august House.
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The very fact that during the ten
years any number of industrial units,
running into thousands, both in the
large-scale and small-scale sectors,
have come up, and more so in the last
six or seven Yyears, qualitatively
speaking, India today produces practi-
cally every product under the sun,
though quantitative deficiencies, as Mr.
Dave rightly pointed out, do exist be-
cause of the massive population in this
country and the rapid pace at which
we want to raise the living standards
of our people. Therefore, the pre-
sentation of the picture of industrial
growth, the tariff policies, the import
policies, the customs policies, which
are being evolved from year to year,
certainly, not only break new ground
but open up new vistas and horizon
the like of which at least—even
though I was in industry for the last
two to two and a half decades—we
had never dreamt of before independ-
ence. Today independent India can
claim practically the foremost place
in industrial development throughou!
Asia and Africa. And if a decade of
intensive growth is again available to
our people—as we hope we will
have—we shall come of age in the in-
dustrial world very soon.

Madam, the question raised was:
What is the policy on protection?
Madam. the policy on protection is
one what the Fiscal Commission,
headed by Sir V. T. Krishnamachari,
had adumberated in the earlier part
of this decade out of which was born
the present Tariff Commision. The
policy, as I said, in my brief remarks,
when moving the Bill for considera-
tion. is to reduce protection to the
minimum and de-protect an industry-
as soon as it comes to healthy stand-
ards both of dimensional growth, of
economy of scale and of quality and -
performances.

I do not subscribe "tc what my-
friend, Mr. Chordia, said that the
quality of Indian products is very
much inferior to their counterparts
throughout the world. I am, there-
fore, glad that Mr. Santokh Singh and,.
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later on, my friends, Mr, Krishna
Chandra and Mr, Suresh Desai, re-
butted his argument. Too long we
have talked. I myself have sometimes
occasions to complain because we are
critical people. We are not compla-
cent men. We want to point out our
own defects where they exist in an
industry or in any part of ocur eco-
nomy and social growth, if it is so.
And yet it will not be right to run
down the whole gamut of industrial
development in this country in the
name of quality if one fan, or a small
dall bearing has given some trouble
.or if a taper or a roller bearing has
given some noise in an electrical
motor. It is today millions of ball
bearings and millions of products
-which are being produced by the
highest international standards, both
acceptable in this country, running
into various industries, and also being
.exported as finished products,

Then, Madam, the quetion arose, as
Mr. Dave said, why was an industry
.allowed to come up it the raw mate-
rials, as Mr. Suresh Desai pointed out,
were more expensive than the finish-
ed product? That is a very relevant
~question. And yet the history of all
industrial growth points out that
when one starts covering as many
gaps in the national economy as is
possible, the structure of the foreign
enterprise  undergoes considerable
change with respect to their export
markets. Because we are determined
‘to start every sorl of important and
pasic Industry, at the time when we
start, as we saw in the case of Hindu-
stan Antibiotics, finished penicillin
was being sold in this counfry at
"Rs. 2/11 while the crude drugs or
their very intermediates were not
.even one-third its price. As soon as
‘we made our determination and start-
ed a big public sector basic unit, down
come tumbling the international price
to one-third or one-fourth the rate.
“Today the price is roundabout 83
annas, That is not our fault. That is
the internatibnal method of competi-
&hon. That js the method of consort-
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iums and cartels throughout thas
world, and because of that we canno¥
be cowed down into inaction purely
because what was not true before tem
years becomes true today. Therefore,
what Mr. Desai has said is perfectly
relevant. Today these high carbon
steels are being sold to us at a slight-
ly higher price than finished baill
bearings. This was not so when we
started the ball bearing industry.
And if we had remained under the
calculation that if some people, the
international salesmen, in order to
dump their goods into the absorbing,
consuming, countrfes are going to do
this, therefore, we should not start an
industry like this, we would have
been left with no industry at all im
this country. I have seen times,
in my own life, when cloth dumped
by a neighbouring country was
cheaper thali our own cotton. There-
fore, we cannot stop production of
cotton or cloth in this country. These
are the ups and downs of the inter-
national growth of economy and also
the international competition to make
a country self-sufficient, as my friend,
Mr. Bhupesh Gupta, was mentioning
before this House. Therefore, Madam,
while we are all one with the House-—
and I fully share the opinion of the
House that gradually we should re-
duce the price and the quantum of
protection—we have also to see care-
fully that any amount of blind follow.
ing of a theory should not lead ¥
disastrous results, that the Tariff Com-
mission which is consisting of very
specialised men—whatever the opinica
of a few individuals here and there
may be, they are men, experts, assis-
ed, again, by various advisers, sur-
veyors and observors, specialists, both
from the public industry, private i~
dustry and the governmental agefis
cies—have come to the conclusion that
a certain amount of protection s
inescapable—and I should think as T

have always had the privilege here
believe that both the Houses fully
support that—and we grant =k
protection, But I can assure ¥a
House, without craving for any undie
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indulgence, that we have been very,
very, critical in these observations and
we have tried to de-protect as many
industries as possible. And even to-
day 50 per cent. of the industries,
which have come before the House,
are sought to be de-protected not a
day later than when they deserve to
be de-protected. My friend Shri
Santokh Singh said that while pro-
tection is admirable as far as inter-
national protection is concerned, that
is, the indigenous industry to be pro-
tected against foreign competition, in
our own country we should have any
number of uniis internally competing
so that the prices can come down.
Now, as a theoretical economic pro-
position, it is unexceptionable. But
we must realise that we are trying to
develop a country with very scare re-
sources. Only the human resources
are plentiful but we have to even con-
vert the human resources into more
equipped, more trained personnel,
Natural resources are scarce and the
utmost of raw material production is
yet to be achieved. In industrial raw
materials there are more than 9,000 to
10,000 types of generic steel which the
world produces for different ball
bearings. 1 do not think that any
generation of Indian people or even
Americans or Russians could produce
every raw material that every indus-
try requires today in a very very fast-
moving world. Technologically, the
whole world is racing towards a deve-
lopment which wag unheard of in the
history of mankind. Therefore, what
I wanted to submit to the House was
that while we are very careful that
competition of a healthy nature must
be developed in this country, we can-
not be oblivious and run away with
licensing any number of industrial
units and then let them all down be-
cause the economy of the scale will
suffer; we will not have the foreign
exchange to feed all of them; a lot of
capital goods will have to be multi-
plied and human effort will be wast-
ed and national investment which has
to be directed in a country of poor
resources, towards basic priorities,
will all be frustrated. So, within the
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limits of the national investment and
national resources, we do have a
licensing policy in which more than
one unit is approved and fhat is the
fact which we have given in this book
also that there are 7 more licences
coming up. The Tata SKF is one
that is going to be a huge plant of
one of the best internationally known
ball bearing, roller bearing, taper
pearing, coach bearing factory. We
are also having Japanese collabora-
tion of the NK.S, which is another
internationally  known one, An
American producer with a collabora-
tion in Calcutta has come up produc-
ing some of the best ball bearings.
All these aspects are therefore cover-
ed, but to cover them all by a real
umbrella of public sector—hecause
these different units in the private
sector have their own limitations, they
cannot go into all varieties and cate-
gories of basic ball bearings, taper
bearings, roller bearings, which the
country needs for several industries
and their machinery—we decided to
put up a unit in the public sector.
The public sector unit will be perhaps
bigger both in output and in invest-
ment than all the private sector put
together. That was very necessary.
Such a basic industry cannot be left
to the pleasure of the private units
to come up when they liked, to pro-
duce what they liked and to produce
in quantities which served their profit
interests, naturally. Therefore, we
cannot leave it to them. There we
have tried to and still we are trying
to negotiate the whole aspect with our
technical collaborators from very
highly industrialised countries of the
world to establish this unit in the
public sector., What I wanted to
assure the House is this that once our
size of production develops, even of
the special steel, the basic steel—may
be 30, 40 or 50 per cent. of our raw
material requirement is also sought to
be produced in the public sector, in
some of our alloy steel plants. Once
we know the quantum and the type
of steel that would be required for
the various types of basic bearings of
these units, then we should also
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parcel out the basic raw materials to
be produced and I can assure the
House that it is not our intention to
rely continuously on the import of
these raw materials for such basic
industry, because neither economical-
ly it pays us nor it will be correct to
make the country depend for such a
vital thing on foreign imports.

Surt AKBAR ALI KHAN: How long
will it take?

SHrt MANUBHAI SHAH: 1 believe
the new unit of ball bearing should
take 3 cr 4 years, maybe by the begin-
ning of the Fourth Plan or maybe in
the second year of the Fourth Plan, it
might be in operation and the alloy
tools steel plant should follow within a
year or two of the same because one
of the alloy tool steel plant in the
public sector is also coming forward
and with a few more electrical induc-
tion furnaces of low frequency or high
frequency, as the case may be, we can
produce some of the basic raw mate-
rials required by the ball bearing in-
dustry. Therefore, those are the as-
pects which we have tried very much
to look into and I can assure the
House that all these aspects are con-
stantly before us.

Then there was a question which
Mr. Dave raised whether in all these
calculations, the Tariff Commission’s
functions are clearly defined or not,
or are the Tariff Commission quite a
comprehensive body or is the Deve-
lopment Council a comprehensive body
or is there any other organisation
being thought of by the Government
to watch, to see that these wvarious
gaps which today have come before us,
could be filled up. I may point out
to him very humbly that the gaps
were not unknown to us nor is this
a new revelation that the gaps have
come up only now. In an economy
which is just growing, we entered the
industrial era a decade back. When
we became independent, we were
hewers of wood and drawers
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water. We were the processors,
bottlers and assemblers in this coun-
try. No basic production was ever
attempted here except for bringing
some crude drugs from outside and
bottling them, vialling them or bring-
ing some c.k.d, plants and assembling
them. I had occasion to tell here that
there were more than 156 truck
models and car models and various
other types or models. It was a veri-
table jungle of imported goods which
the previous imperial masters were
allowing in this country. It was only
after the achievement of independence
and after evolving a national
policy on planning that we have tried
to rationalise all these things. There-
fore, we mean to develop it in a man-
ner in which lots of vital missing
links in the national economy are
gradually filled. It is not possible
in the modern technological world to
claim that all the gaps will be, here
and now, filled, even if an high-
powered body is kept. No high-
powered body, in my humble opinion,
knowing technology as I do, would be
competent to tell, find out or analyse
or point out or indicate all the gaps
that would exist or that would come
about in a period of growth—and
such a rapid one—but I can assure
the House that wvarious bodies are
working in a broadly, integrated and
co-ordinated manner so that the prio-
rities are well laid out, From year
to year the priorties have got to be
slightly  altered to suit the new
developments and new requirements
and on the whole if we see the
growth of the industrial gamut, the
industrial machinery and machine
tools, which is basic and fundamen-
tal 1o any economic growth, have re-

ceived the highest attention in the
last 6, 7 or 8 years. We have the
industrial index running somewhere

at 194 points today, The machine tools
and industrial machinery have record-
ed more than 900 points whereas next
comes engineering, It has recorded
something like 650 and the basic
chemicalg have recordeg 480 and con-
surmer goods, which naturally, even
though important, have low national
priority are less than 194. That is
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why 94 is the index. This very fact
shows and if the House and the Mem-~
bers can kindly examine the different
groups and categories of industrial
products, and see what indices have
been achieved in the last several
years from year to year, they will
fully appreciate that the priorities
have belonged to where they must.
The priority has been assigned where
it is absalutely incumbent for a nation
marching forward towards the road
to industrialisation and that is what
we have adhered to.

There might have been a few er-
rors here and there because of humin
being or national body being not al-
ways infallible but broadly speaking,
by ang large, we have stuck to pro-
per priorities. We have adjusted pri-
orities to suit the time and now that
the emergency has arisen, we are
fully being geared to meet the emer-
gent requirements of our national
emergency. One does not know how
long it will last but we are deter-
mined to see that India becomes one
of the best defence equipment pro-
ducing nations and all efforts are heing
made in every direction to see that
the present industries and the fulure
industries are so geared to meet the
emergent requirements of our nation
and to equip it with the most meodern
arms and equipments and supplies
that any nation can require to fight a
bitter enemy, the aggressor, such as
the one we are facing today. With
these words, I do not want to take
more time of the House. I can assure
Memberg that all their comments and
suggestions would be examined. For
instance, Mr. Krishna Chandra raised
or rightly pointed out that there is a
variation between the customs sche-
dule and the tariff schedule. WNow,
there is a historical reason behind it.
We were a tariff country having pro-
tection, protection and protection.
The word runs into volumes, not only
a few pages. I myself even though
1 am conversant with all these, find
myself completely at a loss to find out
where a particular product belongs
but deletions are taking place from
week to week, from month to month

and from year to year and as we go
along, new additions are being made
of products which we have never
thought of or dreamt of, and there-
fore, naturally there is sometimes a
possibility that one product appears
In one place in one form and in one
name ang the nomenclature for the
same praduct which naturally to an
industrialist looks like the same but
in the other schedule it appears in a
different name. If thege discrepancies
are pointed out by experienced Mem-
bers of this House and industrialists,
we shall be very grateful and every
such suggestion to delete or to re-
move any discrepancy will be most
welcome. With these words, Madam,
I commengd the Bill to the House.

4 p.v

Tue DEPUTY CHAIRMAN: The
question is: .

&

“That the Bill further to amend
the Indian Tariff Act, 1934, as pas-
sed by the Lok Sabha, be taken into
consideration.”

The motion was adopted.

Tue DEPUTY CHAIRMAN: Now we
shal] take up the clause by clause con-
sideration of the Bill. .

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHrr MANUBHAI SHAH: Madam, I
heg to move:

“That the Bill be ‘retumed.”

The question was put and the motion
was adopted.

THE HINDI SAHITYA SAMMELAN
(AMENDMENT) BILL, 1962

EDUCATION
Madam, I beg

Tue MINISTER oF
(Dr. K. L. SHRIMALI) :
to move:

“That the Bill to amend the Hindi
Sahitya Sammelan Act, 1962, be
taken into consideration.”



